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there lying before the Parliament. It is
generally the procedure of the Government
that these reports should be considered
yearly. In spite of that I hear that, ther, ar, 2
or 3 reports which are not coming before us
for discussion. What is the reason for it? I
want an explanation from the Minister.

REPORT (1965-66) ON THE ACTIVITIES OF
THE RUBBER BOARD AND RELATED PAPERS

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI M.
SHAFI QURESHI): Sir I beg to lay on the
Table—

(i) A copy of the Report on the activities
of the Rubber Board for the year 1965-
66.

(i) Certified Annual Accounts of the
Rubber Board for the year 1965-66 and
the Audit Report thereon.  [Placed in
Library. See

[Placed in Library. See No. LT-581/67 for
(1) and (L]

THE COTTON CONTROL (SECOND.
AMENDMENT) ORDER, 1967

SHRI M. SHAFI QURESHI: Sir, I also
beg to lay on the Table a copy of the Ministry
of Commerce Notification S. O. No. 1665,
dated the 5th May, 1967, publishing th,
Cotton Control (Second Amendment) Order,
1967, under sub-section (6) of section 3 of the
Essential Commodities Act, 1955. [Placed in
Library. See. No. LT-582/ 67].

THE COIR INDUSTRY (AMENDMENT)
RULES, 1967

SHRI M. SHAFI QURESHI: Sir, I also beg
to lay on the Table a copy of the Ministry of
Commerce Notification S.O. No. 1744, dated
the 6th May, 1967, publishing the Coir In-
dustry (Amendment) Rules, 1967, under sub-
section (3) of section 26 of the Coir Industry
Act, 1953. [Placed in Librffiary. See LT-504/
67.]
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MR. CHAIRMAN The House meets at
2.30.

The House then adjourned
for lunch at thirty-five
minutes past one of the

clock.
The House reassembled after lunch
at half-past two ofthe clock, THI
VICE-CHAIRMAN  (SHRI AKBAR ALI
KHAN) in the Chair.

THE PASSPORTS BILL, 1967—contd

SHRI BHUPESH GUPTA (West
Bengal): It is my privilege, Sir, to
resume my speech with you in the
Chair; yesterday I ended my speech

with you in the Chair.

Now I was speaking on the 'P' Form and I
was stressing, well, that this arrangement
should be scrapped altogether, and 1 was
pointing out yesterday how the 'P Form had
been utilised by the Finance Ministry, more
especially by the Home Ministry to invalidate
valid passports. Now I have gojie through the
judgment over-nigh” and here it is said, the
judgment says:

"It follows that under article 21 of the
Constitution no person can be deprived of
his right to travel except according to the
procedure established by law."

That is to say, we are having a law which will
regulate our travel. Normally we are
supposed to have unfettered travel facilities;
but for the Ordinance we have them. The
Ordinance came and imposed certain
restrictions; previously, of course illegally,
wholly illegally >the Government dealt with
this matter.

Now, before I deal with one or two points,
I should like to point out .

DIWAN CHAMAN LALL (Punjab):
Forgive me; there is nothing in this particular
measure about the "P' Form.

SHRI BHUPESH GUPTA: No, I know it,
but yesterday I had spoken
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at length; I had spoken at length on how they
have got two passport systems, one, that is the
regular, and another, the 'P' Form .

THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN): He was discussing this
matter in great detail.
SHRI BHUPESH GUPTA and the

clandestine blackmarketeers in this matter,
namely the Home Ministry. Now, therefore,
that is settled. Now here we are normally
supposed to be absolutely unfettered. Now we
are having restrictions, but before that, till the
Supreme Court judgment came, it is quite clear
that for fifteen years this great Government of
great people ran the passport show illegally
denying the passport to whomsoever they
wanted to deny it without any let or hindrance
whatsoever; every passport you denied in that
period of fifteen years was illegally denied.
Everyone who failed to get the passport from
you after application was subjected to
deprivation of his freedom, given him under
article 21 and also under other articles of the
Constitution. Now sometimes the Government
should make a little amends. But here is a
Government which commits crimes with
impunity. For fifteen years they played havoc
with the passport business. Then it was for the
Supreme Court to point out. "No, gentlemen,
you should not have done so." Now they come
with this Bill, and they at least should have
apologised to the nation, apologised to the
people who have been aggrieved as a result of
this kind of illegal behaviour. One party in the
country is fre. from any punishment, for ill-
legal acts, and that party is 'the party in power
here. It can do anything It likes so long as it
can stick to the Treasury Benches. Well, it is
capable of doing any illegal act and getting
away with it, and when the Constitution comes
in the way, they want lo amend the
Constitution to provide for indemnities,
indemnification of some such people. All
this kind of
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thing they do. Anyhow, Mr. Vice-Chairman,
everyone will be justified, I believe, they
should now authorise people to sue the
Government. Law should allow the people
who had been deprived of the passport to sue
the Government and ask for compensation
and so on. Now for fifteen years illegally they
acted, and in the Ordinance period legally.
Now "y have come with the same Ordinance
more or less by modifications here and there.
Now you see how the purpose of the
judgment is served. I said yesterday that the
Bill did not reflect the spirit of the judgment.
Now the judgment says that law must regulate
the freedom. But the law, in that case, is never
to be interpreted that ithe regulation should be
such as takes away the freedom. It is one
thing to regulate your freedom; it is another
thing to subvert it, to suppress it and take it
away. Yet the regulations under this Bill are
such as would tak, away the freedom instead
of regulating it. Under the pretext of
regulation we are again creating a sort of
arbitrary power by which the freedom can be
deprived, the freedom given under the Consti-
tution and, well, accepted by the Supreme
Court judgment. Now here, Mr. Vice-
Chairman, my main clause is clause 6 of the
Bill, where the grounds for refusal have been
put, first of all, in sub-clauses 6. (1)(a), (b),
(c) and (d). Then, again comes sub-clause
6.(2) and it says:

"Subject to the other provisions of this
Act, the passport authority shall refuse to
issue a passport .

Note the word 'shall'—

" .. .or travel document for visiting any
foreign country under clause (c) of sub-
section (2) of section 5 on any one or more
of the following grounds, and on no other
ground, namely :(—"

Well, "and on no other ground, namely" they
add. But what are the grounds on which the
passport shall be refused;
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"(a) that the applicant is not a citizen of
India;" I can understand it; but even they
should have travel permits or some kind of
thing.

"(b) that the applicant may, or is likely
to, engage outside India in activities
prejudicial to the sovereignty and integrity
of India;".

One does no* know what all this means; it is
so wide a definition that it is for the executive
to say something and finish with this business.
They will say: "You cannot get the passport
because we think that your activities will be
prejudicial to the sovereignty and integrity of
India." Now how many citizens are sc situated
in life who can go abroad and act contrary to
the sovereignty of our country? Our
sovereignty is not a small coin which can be
transferred by any citizen or so. Well, I do not
know why this provision is here. What do
they mean? First of all they should tell us
what do they mean by 'sovereignty' here. If
anyone, an Indian, going there says: "I do not
believe in the sovereignty of India", let him
say if he likes. That is all. But people will call
him mad. But here for an act which may look
an act of insanity in the eyes of others you put
in the word 'sovereignty' here. Now integrity
of India'.

What is this integrity? The interpretation
will be very very wide. Is it national
integration or integrity? Is it territorial
integrity or moral integrity or political
integrity or the integrity of the Congress rule?
What is it? I do not know. Easily I know the
integrity of th, Congress rule will be
substituted for the integrity of India as it has
happened so often in the case of the Defence
of India Rules. In all such matters the security
of the Congress will be misunderstood as the
security of.India or the security of the State.
As you know, here we can discuss things in
Parliament. But what is going to happen to the
poor passport applicants when 'hey come uo
with  request for getting passports?
Therefore, I say this is a
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very very wide provision. Here it is stated:

"that the departure of the applicant from
India may, or is likely to, be detrimental to
the security of India;".

There may be some very odd cases. But we
know what happens in most cases. I may tell
you that a man like Shri Namboodiripad was
not allowed to go to the Soviet Union initially
when [ was there in Moscow.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You have -said it yesterday.

SHRI BHUPESH GUPTA: Overnight I
have got more information which I want to
give you. Mr. Vice-Chairman, how was this
concerned with the security of India? I met
Mr. Kaul then in Moscow and talked to him
about it. He sent a message to the authorities
here, 1 think. I protested against this denial
and [ am sure the message reached Jawaharlal
Nehru and he also tried here. And ultimately
Mr. Namboodiripad went to Moscow and we
lived in the same place and nobody felt that
the security of India was threatened by him.
You see how in the case of a 'man like Mr.
Namboodiripad who is now a Chief Minister
and who was then a former Chief Minister,
such a thing could happen. The 'P' Form was
not sanctioned in his case. He had, if I
remember aright his passport, but the
provision for the 'P' Form was utilised against
him. The Central Committee of the
Communist of the Soviet Union had invited
Mr. Namboodiripad and therefore there was
no question of any foreign exchange problem
at all. Therefore there was n.o case for the
Government to take the stand on the ground
that his trip would mean foreign exchange
being spent. It was an invitation from the very
highest quarter in the Soviet Union in which it
was clearly stated that his expenses would be
borne by the Soviet people, by the Communist
Party Of the Soviet Union, as he was their
guest there. So they could not
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easily stop him. And so they brought in the
question of this security of India. If this
happens to a man like Mr. Namboodiripad,
you can understand in the case of thousands
and thousands of applicants, unless they pay
bribe or some such thing, what is going to
happen.

SHRI SYED AHMAD (Madhya Pradesh):
Suppose Phizo asks for a passport, will not
his activities abroad be prejudicial to the
security of India?

SHRI BHUPESH GUPTA: No, no.
Everybody is not a Phizo. I am here talking
about one of your Chief Ministers. That is all
right. So people like Phizo need not go. That |
can understand. But you know Phizo could go
without any difficulty. Such people have no
difficulty.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Gupta, your time is over.

SHRI BHUPESH GUPTA: I am finishing
in a couple of minutes, Sir.

There is another thing here. Not content
with that they go further and say:

"That the presence of the applicant
outside India may, or is likely to, prejudice
the friendly relations of India with any
foreign country;".

You see what a broad definition it is. That
means that you can stop anybody if you want
to. Mr. Vice-Chairman, if, for example, you
want to go to any country I can deny you the
pas-sport on the ground that I feel that you do
not like friendly relations with some other
country. Now, suppose you do not like some
countries in the world, suppose you have
some views about West Germany, the German
Federal Republic, then I may say that your
going to England will worsen our relations
with West Germany, that you may do
something which may affect our friendly
relations with the West German Government,
our rela-
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tions with the German Federal Republic, and
so you should not be given the passport.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Bhupesh Gupta, the law is
made to meet extreme cases. It is not that
everybody will be  coming within its
ambit.

SHRI BHUPESH GUPTA: I tel! you, Mr.
Vice-Chairman.

SHRI SYED AHMAD: There is difficulty.
For instance it may be prejudicial to our
friendly relations with some countries. What
do you think of the activities Of SWeikh
Abdullah i, the Middle East when he went
there?

SHRI BHUPESH GUPTA: Well, it you talk
of Sheikh Abdullah, the first thing I would say
iy that since you have raised this point, I
demand that he should be released. That is not
the point here, but since the hon. Member has
raised the matter of Sheikh Abdullah, I say he
should be released. What are you doing? It is
your political convenience. You release him
when you want and make him the guest of the
Prime Ministe r in some bungalow and so on.

SHRI SYED AHMAD: I am only asking
you about his activities in the Middle East.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN). Mr. Ahmad, do not interrupt
him. Do not bring in such things.

SHRI BHUPESH GUPTA: I do not object
to his interrupting me. I am glad he has done
it. When I was in detention or when Mr. Niren
Ghosh is in detention we are put in Dum-Dum
jail. But when Sheikh Abdullah becomes a
detenu, you find some health resort and
bungalows for him and you spend thousands
and thousands of rupees. Stop all that pay-
ment, [ say, and release him.

SHRI SYED AHMAD: You have not
followed me. You have become quite
irrelevant.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Ahmad, let him proceed.

SHRI SYED AHMAD: If he engages
himself in activities which affect the security
of India and our relations with other
countries, then what will you do?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Let him proceed. Mr. Gupta,
you address me.

SHRI BHUPESH GUPTA: He wants to be
relevant. If somebody goes abroad and does
something, he asks, what I will do. Well, I
will deal with it later on. The fact that a
person is going to a country is not going to
affect us. Therefore, let him not bring in such
things. But since he mentioned Sheikh
Abdullah and since he will be coming to
Delhi shortly, I do hope he will be released
and he will ba a freo man.

SHRI SYED AHMAD: That is not the
point.

SHRI BHUPESH GUPTA: I am saying
this because I do not like that Sheikh
Abdullah should be in detention for eleven
years.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI M. C. CHAGLA): We are
discussing the Passport Bill, Sir.

SHRI BHUPESH GUPTA: But your friend
there mentioned it.

SHRI SYED AHMAD: That was not the
point. He is absolutely irrelevant. I also want
him to be released, there is no question about
that.

SHRI BHUPESH GUPTA: Very good,
very good. I have got one thing now.

SHRI SYED AHMAD: You are a Niagara
of words and it is difficult to make you
understand.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Gupta, your time is over.

SHRI BHUPESH GUPTA: I am just
finishing. I wanted to finish very quickly and
but for these interruptions I would have
finished my speech by now.

m RSD—7
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Thank you.

SHRI BHUPESH GUPTA: Thank me a
little later, if you like.

Further it is stated here:

"That the applicant has, at any time
during the period of five years immediately
preceding the date of his application been
convicted, by a court in India for any
offence and sentenced i0 imprisonment for
not less than two years;".

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You have not seen the
amendment proposed by the hon. Minister.
He has conceded your point, you will see.

SHRI BHUPESH GUPTA: He has not.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Yes, in the case of moral
turpitude.

SHRI BHUPESH GUPTA: He has
accepted it? Very good. One good thing he
has done in life. You have done it.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Always the Government is
ready to accept reasonable suggestions.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, you are not supposed to say if they
are ready or not ready. That is not the point.
Let us see what they do. Then on page 6 .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): That clause also is to be
amended.

SHRI BHUPESH GUPTA; Otherwise you
know what will happen. Moral turpitude
should be defined properly. I dont know if it
will be. Mr. Vice-Chairman, if it is properly
defined, then many of our friends in high
places would not go because they have got
this kind of thing, this moral turpitude
business. And as for big business, you know
the whole thing is moral turpitude. Therefore,
I d« hope" that they will be careful. Other-
wise you know it has become the subject
matter of great concern.
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And finally one word I have to say. I come
from the State of West Bengal. You know our
ties with East Bengal ar, still theie and many
families are divided, especially the families of
the minorities living in Calcutta. Similarly
many families of the minorities in East
Bengal have also their relatives in West
Bengal. Now I think there should be real
liberalisation in the issuance of passports.
These people do suffer. 1 find Muslim
members of the minority community in
Calcutta do suffer very much on account of
certain procedural and other difficulties in
getting passports to go to East Pakistan. That
should not be there.

SHRI Z. A. AHMAD (Uttar Pradesh): In
West Pakistan also.

SHRI BHUPESH GUPTA: Yes; West
Pakistan also. Why should they be suspect all
the time? Why should a member of the
minority community, who is a citizen of India,
always live under a shade of suspicion? If he
is a citizen of India, if he wants to go to East
Pakistan or West Pakistan to his relatives, we
should consider it our moral duty not only to
issue passports expeditiously but also to facili-
tate them. What happens now is this. I live in
a place near the Passport Office and I tell you
many people have to queue up for hours and
hours. Many are disappointed and they cannot
go even when they get the news that their dear
and near ones are in very bad physical
condition or financial condition or when they
are in some other difficulties. Such things
have happened. I cannot say very much about
the other side. Anyhow it is for them to make
the law but I should like reciprocal laws made
on both ".sides. We in India could set a good
example in this matter. I demand, therefore,
that the whole question should be gone into. It
is technically a foreign country; it is now
another country, a State but then bonds of
culture, bonds of history, bonds of social
relations, bonds of human blood, demand
that we treat
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them in tins matter entirely differently. They
are our kith and kin, however much we may
quarrel; they are our brothers and sisters
however much we may get exercised over
some problems. It is very very essential not
only for the promotion of good relations but
even for the promotion of th, Tashkent spirit.
As far as Pakistan is concerned, as far as these
people are concerned, we should be guided by
the Tashkent spirit and Tashkent spirit
demands, Mr. Vice-Chairman, that in the
matter of passport applications coming from
the members of the minority community in
our country we treat them with extraordinary
consideration and sympathy and see that
everyone of the*m gets passport in the
quickest possible time. It is very very
essential. I am voicing the sentiments and
feelings of a large number of members of the
minority community in my part of the country,
namely, Bengal, and also in other parts of the
country and I do hope that the External Affairs
Minister will specially look into it. Even if he
cannot change th, law now, he should give
proper direction to the Passport authorities so
that the passport applications coming from the
members of the minority communities seeking
to travel to Pakistan, whether East Pakistan or
West Pakistan, are as « rule sanctioned. That
is what I would like. They should be as a rule
sanctioned. I do not like deputations to be led
over this matter. I think it is a very very
legitimate and vital demand that we are
making and T hope it will be conceded. I do
not know; they are not going. T believe, to
accept any of our other amendments but if
they do it is good.

But I would say finally that the ad-
ministration of this particular Department
should be exclusively under the External
Affairs Ministry. The Hor»e Ministry should
be avoided as far as possible and every citizen
of India, so long as he is a citizen of India,
unless he is guilty of moral turpitude and
things like that, should be en-
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titled to get passport. The 'P' Form
system should be completely abolished.

And with a personal note I will finish.
As you know, Members of Parliament
have got passports and eometimes you
send them for renewal. I hope you have
done it, Mr. Vice-Chairman. Now what
they do is this. If they do not like 'they
just cut out the particular endorsement
which is already there. It has happened in
my ease and it has happened ™ " case *f
others also. It is an insult to the Members
of Parliament. When they hold valid
passports and when those passports are
sent up for renewal who are these
Passport authorities to cancel the
endorsements, when We are answerable
here, when we stand here every day, and
cross out certain countries for which the;
passports already earry endorsements? It
is very very bad. I can understand it in
some cases when we are at war with
ecrtain other countries but even *o the
cancellation should not be made in the
manner in which some officials do it.
And T kope hon. Members opposite will
sharg with me that we should not be
subjected to needless indignities of this
sort because indirectly it is an indignity to
this great sovereign institution called the
Parliament of India.

ot geav fag Werdy (TondmE) o
awmfs wEET, @ 97 97 fadaw o7
¥ W @ T g A A A
faere & za fawai 9v A€ S
famst W= wiw WA wEEl q
®1 F & Fq9 WA WgEA  F1 =m
W o fraaw B owwr @
AGT AT T AT W7 T T F -
a17 fomwr sfasw gar 2, @9 87w
o AT AT E |

TN H ag A # vEwE q9.
mar § & owwdr £t admar &
FEHI HTA O qIHYIE HRE 34T 2,
a7 Tus1 qefafadr a1 famw  Fe
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¥, of e % wez & a3 &, afer
fres waw  auf §-foww fau s
¥ FAT AZT AT GTAT FAAT TAT -
@ wfawe &1 ggr weAwe 9%
97 foFar, faan w9a #1 eomaw & fear
w7 g F1E A o 5w AveT § v
fermaa & aft § | gftw 2 sgAn
1 fi wa® gg 2w o fagia 1 e
%< fr fawi & aw@r s g afe
1 wigmT 2 a1 7§ | WY W uw
w7 gw favarw w9 # O oF fEar
Wt F2W &1 A1 W Aaqy wfawe #
a2y | W a7 faded # faoew s
F1 aAd aWG AT TW qEed whw
w1 weer vaa ¥ fad fomdr amar
qraAr wifgd ot gAAT Agr avAr af
¥ W7 WER FT 0§ WEwT aUET
q W g H oA ®y wiforer 7 2 Fred
fey far pftw 9 & =< F@ @19
wz fear 2 | w8% wemEr fow 9w §
a8 wEEl 1 AT W@ aar £ fowy
ferfosrar afamar adf &1 s g%t | W
+i1 uwiafz s o wg @
7 A ¥ = Afawm wfaww w=
FH FLA FT THAT AT FHAT £ | 5/
A ¥ afawe e feg 7 § | =
weBT AT WL 39 AT arafedi w1
g wwg, T oare faw #r fawior
#1 Afas Tz 7 41, W FA AT
Tt AT 93T AAAT WL TORIT FIF ATAT
afdg Wt W% qar aFar f&
ag ww shfasws 1, averT ag dar
nfase® & W7 5W a9 7 9% fa-
o # WA &1 Afawe 99 Z, gmEr
W EH WTHT 9 THAT AT § | 3
A A & fAEEs w9 v Ay
G FEY I & AT A A
avs aim FE A e fear g
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(AT g7z Fam weErdn)
FEA TAW F ATZ AT A I ATAI-
TOAT IEW Fd w1 oAfawe TE
¥ a%a | AfET 9gF AT FEA ¥
HZ ITATT 17 97, FAT F1 AT
g &t A ar gafar sz T &
sarar frarers qr fae s Far
F1 FT 9A97 97 W@ ¢ fr owieEd
FIANT 37 © T 9T ¥ AY F47 @1 FAfAT
g faaar a1 @ar, gAwr afoamar
fradr fregy «@ zam &1
gz azm w1 wfawre ag wfamfo
I AT a4z w4z haa g FIga o
9T Ff &Y @ FEAr 4, oF AfE &
HAAT ATGFI HT & &H FLAT 3,
FAT A F AT IT AfATIAT F
oF A dFwa faaa qrer a|m gefr
a1 f gar wiedtzgmT A1 ferr ¥
fadtg & ot 3 i gum #2 F qAde
& fadnr & ot ag smam o gAfaa
a7 fadaw & fr wg o fafa damaa
W w97 faam % 97 =g 6@
agiEg A fF e mifEd feadm
feg @ & @i F wifaw wfawr
R FA T 41 306 q fpar @ oARAT
& AT T FT § 39 TFT F AT
@ & 93 71 gy A W
g far wr sfawd & wifazfen
FIANT F7A T FA T FH 747 GaT
& &%, 1 7z faed savar a=ar #rr
3 pm.

uF 19 W7 F qWE F AT FEAl
SMEAT | A 9T WA F HAAATH
#r & famr wmare a7 Ay fwdr 1 qre-
9 I q IFC WA F, qrArE AT
feq w77 & gwe w47 &, a7 go ma-
9% T FeT FYA w1 AfgHe @ §
T T AAAL § AN AT qHT AFA
T ATT AT AET AET | ATT T HT
wfasz W Ay E Affw =@
AT 4 a1 A CAF AZ A
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&4 FT wAGT a1 fa7 | ¥ a8
2 5 for #ron o= 9% N 3
¥ e far ot a7 gaay afdfe
o fra =y § afes s & fam
FTOT § TAR A fHar o 3an
AT A7 7E 3T F, TAw AW wfaEa
IEE F A AW AeT FLAT A
2, wawr wifaaw @ 77 f& ofes
TTGT W OSAT g 918 FLIA AT
war & f 3 B 77 g o, faen
fdr ov maw 2, 3aFr geEw fen
ZAT AqTZA | AR AF ATg q1q T
I AT W AT 457 £ 9w 9
IA AT FT ATA I T aeaed 7 0
o Afar gefaT @ a9mET #
AT Hawd 7E7 7 f6 5 wA F ara
far w afawei § et swm
FLA FT TAXHSqTAT qNEW qaT
a3

i Frasr &1 s 1 & ST
g fFowwr a@ T wew  aTd
&1 gfasz gt zrg § foar & fea
UF BE AEFTA T S RE EF AFT
¥ FEAA FT AAAAT TAHA & HTO0 Al
a=1 wfawrdr FrT & sarar afefam @9
& FEO AF  TEAl AZT FEAANT | AT
T4 0F oIy wrAA aF Arafay
T At AT 98§ qgT f A
TR wrAr seefvewe A § | mfa
BATE 48T 9% TEF WIE AT E, warAq
7 90K g9 39 a% WY 9 79 5 S
IFT § TAET A fHar war 30 7d
frar o, o7 am § o OH GAEw
FA KT AgeaFar § | 4g @ 2 fw
a9 w| wEaae & wfaefat a6
ATATAT T ATA-AGA TS AT A
Ftforer Y F | ET Aaq q€ g fw
f& am o= ard dei @ g F
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AT H AGTEE FL AT AEA £ 1 AL
AN 97 33 g AT & T 7, 3T Haud
T A v FfREww WO avw
¥ wedr el ¥ T OWET 3
HIT AT Ag qAA Fr g2
weimafza ¥ ant fedvi safdezs
W T G A, T e A
gi, #17 F¥m |va A S47 51 08
oA E, @ WAL AT W S AT
gAT &1 g0 % AT a9 9T S
T A & AATT AT FAL FaT 9T
FAF T ATCHH FT, T TR B TR
9 1 AT WO 19§ @A qEA
g1

# awzar § B 5w g F awAl
9T g9 @F, 79 AR, FOaT # Ou
|y § A A ass A TZ avar g &
gq o 3w F o gfewres a@ w2
fod FTOw WL AW W AL A &
weedi § e avE AT wEed gar @,
TET &AT ATE, AF TS TF TEN ¥ FATA
7R &, A7 TiE Ox T 1 At
g ATT AW F W9 @ @
AT ST # AT GH FEA FATHC A
W UEE WEd & 99 9L WY UE
aafEr o W § 9E FET AT
g ar Fger wamard a9 & AT ki
F ardr Je owr sefiEaw w7 AR
gae @t & forir g P 1Y qurew
wiz, o a<g faes fai 3o Gifafera
feafafammm & aror 1 =7 & i
q W §, a1 a8 A6 A s g1 s
g fv wfe @1 afawre @ O =
qOETT &1 HAL ATAT T FAAT AT a4
FT HIT 0SS 9777 FT 5% WHT T
Haw & o W o wes 8 s
warw faew &1 @ram & AT & Fel
a% sree g sfawifa F ara
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@ € WAt & faerw i w7 @
T2 TG FFIC T FHTR F1 XA T4 F7
afawre gt =ifazd |

T AW T AT qerifEa w
ATE AT HI 29 AT T A AT WA
FOETT %A FT FEAMEAT A1 TF F97
FT TATH F< AT IAG FH F34 & T3
41 g8 W fom g & 5w 9w am
ST ¥ Zaral 9 e avg e
HEW A @ qF a1 F awmar § ooz
FraA faelt 2% % 9w g, & o
% BE IH @ AT FUCE oHA g
9% AT 9% AL | U wqaw & F frarer
AW & FTOT FA UF BET AT B
UHIFTT 9% ST 8§, 9% 98 aH
FY fost % & s 1 o = 2, wer
ST 73T &, TR AF A1 & gOHT arfag we
aar g f& afew ag == 77 @mii
F mfewrdi w1 Twa a7 5 a7 wgr
A & Fal 8 o ww & sfem 4
wifat @1 wr f &% g7 97 @ E,
HTE A IA FA T AAAL T WL
o A ¥ faers w8 5w oF@ & A
A1 TFAA TGAT ATHAT H1E A FOA
& W E, T R A AR E,
g0 AW ¥ g A frow ¥ g adt
ST HFA | o AT 9T fr FE g g,
foaer Fvar 2, a1 (%2 &1 SET 4wl
o, W 9T AT AW F UF TF W
9% AT qrafEat @6 F9F @1 w7
w2 & Wt & # fafe =X, 3 5w
A8 | 4g el 9T an @, IEE
UCIAAT , I IWALHR, IEF T
FA T q WA FY FHIE 9T & IAH
FAT 9T )

(Time bell rings.)

ELE 16 A 0 B kA i sl )
ey faerm =mgar § A # S@w
fir =it w2t ¥ 97 w v § e
H9iee T H fR 5@ wE A O
FIA |
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Al TiATOEW  (FAY TAW)
%197, BT 3T TANE [ATAF F A3
fea age av wwar anfal | & 30 A
# FE o A AT AT F AT AT JY
#rar & ange falt amfew & sma o=
UF Fa F1 oAtgE fRE FTR
T ZAT 441 Wgq | gEe #fawe #/
H1——A7 T HaA T AFATAT q25F AT
wrAT #r g-—gfan faar 2, e
fafga Fivdegma 2, 5 999 7% &
WAL Mg Fg WA AR AE | A

IIAAETR (ot HHATHA WA) ¢
az a1 & 9% 9% wFF § g W R
g1

qY TIAFOAT 0 ZAA AT HITR
grt @ fear o wve gar ad ¢

IyFAEE (A AEIT WA ;iA) ¢
g, w6 98 wwa qFF T TR HE
o ArAT AT 2

CUIRAE C e SR B E g G 2 1
27 HuTani g & E W OE F weEe
feft arafer & w3 o 97 G% T
T g% Frdt a7wme @1 3 adf "y
# 3T AR F G F A OF qew & anvw
F1 ft e g7 o s 9% AF we
w7 g% faeit ot sgwre w1 T A
wES | & ST wrEar §owuw fae
At AW T & A e A A
F—T@EE A § | oAy, g &
feai wt & g9 W &, A g
7 %@ @ E A fawr A am gan,
75 v wen w fadalwor | s
THERAT AT T O qAT 7 FeA-
O FT HIT ATATATE FET | &Y "
* TTNET FTAAT TR HT g7 AT FgAr

[ RAJYA SABHA j
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7AT 2 | gH! FEAT IT AT & AT 06
7% famty ot oF 7€ g qarq arg
% | 7w fam weiadi F1 TR F7AT T
3T weEd T gAT A4 | a1
7 wHEa & ! g & afe e
F oA A E, qoF F AT o A
IO BT | HaT €Y 9T F aw
AT | & 29 AT 1A E | 29 ARd
&, gl A1 Z7 F7q , AlqT T wATH
At A R oS e oowass A
FATHATAT AT T Foqar #47 2 4
petty  bourgeois g q=%
¥ guEARE A7 MUET 98§ g5
Faat | “ﬁﬁg Workers of the
world unite fav ‘.‘F, gﬁm %l AR
TR E A, oFF § fAAr) oadW 39
&9 %agd & | Afwa I @y Arat w1 w2
HYE 9% qATaF TG FCAT, O
FTAT, AAT FLAT—IF AT § TH 2
zafar ga dgifw w@g o g7 A
e ¥ frave g afi, w9fE aw
T e F AT & | A, daifw
amy @3 & wAE F ew F g
qRY W AT AE 2, ArgT W & e
TIEGE F 1 ST 9T FA@ET | W
B qew & amfew § | WA gAd
§F Wed & WAl A F1 EH £ AT &W
qo® & ATEC ¥ A WA 7 WAL ZATY
wfafafia &, wa< gare sr=or AT =417
BT A T 4T F R @ G 0 A
@Tq T E AT g F AT A g
FAET "IT  GIT FT T HAE T
st e v st o

ot Ay eare faw (9997) 0 T
T "I qAT FAT F ATE

ITAATEA (AT AEAC A W)
qIT HT ASF A AR G T FIE AR
TIFAT |
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oft TIATOEAW : 7T 2 7y fay
adi i 2 engrF Agifer A
79 |4 fa=ae awar 9w # ) grfay
W AT FET FIA F PFIT—AZT 39T
¥, Fgl W woew g0 £, e ey
A E agimea i Ewm AV T U
0 qe, UF 0 A, OF OF sl o
TH FAATHISATEAE 03 5% 20 TR0
F1ET TE A9 qF ANIAATE A AZ )
FHFATR AT F K ArwAT 2T F
ofT =T ATEd &, Svew faw F qav 3,
f& surEm &1 waag 7 Ay SHET
F——mmTaTa & qEA A & 1 awean
AACT A% | B FLAT §, WA HAT
7 famz wear § a1 /ey WA &7 7
ATF T AT T 2 3w faerar &
st Paadt s o f—
A AT A KT G0 FT OAAT
ATAT, AT oA | O (ova &1 G0w7
T | ey st 5% Z9 AW § 9
¥z & (% AT w77 qafey a8 24
29 AL RO T sqaeq( w1 Arizd
¥ oF ATz ¥ wEE 97 7T 0%
sl & W a7 fava #1 71 wfafagi
gl foad, 9 o9 Ao AT 2, A1
ard wop yo afafafs 97 a7 %
THA—37 a97 Aaq 5 997 2139 771
I | APALZTIT E A AA[ | T AT
AT F FIA AT ST | ATIR 1 HE
T AN, 2 FUT @ q1, 2 TUT K
urTEl § OF TqNEizE 99 %7 e
o1 AL fed A7 0w 797 HT | qTEH
AE A FO TAT FT FA4 Afz7 forad
far e o &1 Anrlor fava 1 auEat O
g &7 o afafaladi &1 qewx
AgT TX FB TN FL, g0 ASET (0w
A7 AET 9¥ AT 99 @ 41, W un
g # 9% 4, q1 48 A7G AT TATET
& @3, 39 avg ¥ ang, mit—gfw
ag ary @ sdify wis fasg § e
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T FTEIT TATT FAAT AT 7 7 F | i,
Ty ATET ey g1 fy o Agr

=it ez arft (fagre) @ aume
AR L = O

oft Tromrorw ;. T ST
FART WG TE| qHAT | AT w0 glAar
& "wrav T gE Argor I aA g §,
sa gz fragt s3fae agr & 2
frifady srsfam % # 21 arav (9
FEZNZATSH ! a8 TRKTTZ 2
7 AW g A wer 2 fE
EATL Fgrad 2—ATA (AT | ATAT £
1T qi § OF AT, 77 q1L F/E A
XM | T AEHT & A fwar |
Fiza ot § Fa1 gual a1 99 afq &y
AT, T 19 FAT W T | T
oot S ST | AR 1A ZFA TS
q1E g7 T[T, THA, TE7, B0 9 AL
AT 7@ FT WIS AT AT AT HIT
A Rt I 01 399 FE: AMAT
TEHT AT AV WA AT W A7) FEA
F2T : AT Ha | q1 7 gE qor iw
A ATH1 | 419 A 91 | 5= H{qw
g1 mar a1 qfea o1 7 dway 2
#la 9 | OF A, 747 AL HE q
XA {IA 99 TIH] 7 dq9 A7
1 AT TG0 ATR | A5 TR To9 | IA
a7 ¥ A favd ¥ o 97 q9i9 7
AR L AR W | AATHN E, gL
F qATE Ted 9T 43 34 FT gF Q@A §
T AT FZ TATE F2 AT IART ARG
afa &7 atat 481 § 1 7 w7 T A
| wifas g1 S &1 7 g 7 ave
# &1 741 |« mrer gfean i 5 weHifa g
AL TH 9 EE | ag WA HAE
fam =y & e = Wy s
TeEl F qrg afaw o SAda naw
EfY, Berifem sw g A1 Tt B
FLIET RS § RF 27 GHH F0E GF
L
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IEArEaR (st wwa vl qw)
ER SATHEF T A g

it e 77 AR T
¥ ga SAE10IN, IF T ARF QAT
faadr wad; 3 & wadr aady fEer
FACATHI B AgF &1 oo - -

SHRI M. ¢. CHAGLA: This is not
true,

5t TOHATTAR : ZT T ¢ AT
HigE FA1 & | 3 36 4ZileT o
SR E I AMAT MGEFIRA I FLG
fo o7t g aoF T & g T oY Qg
A7 Efeaa wg ¥ o oo e wa §
a1 & foel a1g7 ¥ W @ 9T, 3987
TF gwdr & « & 1 =t 33 Tw Sy
YT S AT v Tt & wAvAr =03 48 =q@r
AT Twar & #ilF g9 qvF F Aax
gAY A Ad) f ag farelt ) O 0¥

st AN AT - RS qeETy Ad
UF gxd 2 ) :

st vaAveraw ;& o vz atei
#1 &1A F1 A7AAT E | AT @T AT |
& ag WA 4 A TS | § qaT7 797 47
A wragd A1 TF GRS 94T dnier
e qfeadt Tk & €9 39" § e
FHT A0 & HH A avw AEAv
T AN FT 418 U4 9F T MqaE
¥ | ardt qdt {ma 7, afedy guia
F Ay § A fmr g wx

U§ WA §Em o ag Ref G
fevmadt & &

sy TeArAw: 1 § 95 w=F o
@ av fF 7@t a7 9 mifear i §
3ART 10 9ET AT w1 97 gurdr
YA LT GFF TS ART G997 HT
9T &F {2al ¢ 87 a0 F MEIE §7
Y MET O TadE 2 ) W &y
Wk T F %% faam wic, |

[ RAJYA SABHA ]
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THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): But, Mr.

Rajnarain, we are dealing with a
different passport.

SHRI RAJNARAIN: Yo, are not
dealing with a different passport, you are

dealing with the same passport.
T, ARl TCHINBHT FT 2 €I 4T
qTaE HERTCH LTI & | J§ 07 4
I AR WO &9 {4 A0 AAL qOIH
yTasf| F A0 AE WCRIT AR] i+ <900,

HiaT 2u FE wEHr F1 9 G

AT & 1 FF0 21 wAT ) 0T HW
ST O AT AT & TR o Wi, TT 9

- - 2 - : -
g A W M 2, Al 99 79 frahges
T :I;-!;i-lv-_r - ; 'T ,Iy.d_

qATFqE Tawal 4 qANEF | 54 gaAA|

T ad 9 1% 318

1 TTH 4T 1942 F '17‘,“"71‘, T AT AT A
';'Th"T:-' ‘?m F =T ST T IS FE 4ar
"V g7 taaw g 9 i 59 F 51 a0
FAA & IR AT T2 | HAT (9
® g\e AT ST R A T & angy o)
F 2R 97| T2 F2 97 % w7 a7 7=
q gl qTH F1 91 % A1 AT F Fra7
g1 & (561 9@ & w79 fegqr =
qFar § WYL g9 5 ¥ atgTwry | fww
fa 29 J= & AT T 1 39 77 2
qATALHTT ® FE 4% 737 47 5 =3
ZuaT U aFdl | T g | f7q f2q
ZW AT AT A3 39 {29 o [raay
AYT HEHRTT &7 #1E g9 497 70
qFAT | BTo AW AT AT & | 997
gL AT e i e fasra fag o
ST AT TS HAES SE 3T A
AT |

TF ATA AT FAAAT AIEAT F
TEl T TAT AGT, UF FET aq1 gf 3 forg
W wHAl Fga 7 | (Interruptions ) W
TUT ATEHT & T THF L H AT A |
o qH1Ed & gaT< F7T #ifw 59
& (awett  ar 7% § a7 & & Twar g fv
FATL 1% & gga & 71 o1 9413143
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UATHTA §, T8 FI WEAIE] SAEAL
AaARTAT 4T & F AL wga £ 5 20
JNTATE AIEHI 9F §UE WA qrA
24 &% s & faw qragie g /@) fwear
& | S9% U] UE {IE e 9t gz
TG 4 | 59 BT FHE[ T TWT
F¥AE & Wal WA & | F FE o (7 2w
wT s fsan, s faan, gz G,
ag [, @iwa (we A1 a0 gor o &1
THAT G AT TE | A1 A 9z war B
Wl AHT A AT G&T H1 G137 T
a&l, g8t 914 & {97 78 mage agw
g | aTAT 38 TEGE F i< 2w wwr
AT 41 TAET FT qFA ¢ AL 4@
¥ wATfa® [T BW WIAT S1E AT @
ST 5Fd 2 |
THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Mr. Rajnarain, I
can tell you. I know something about it.
The only limitation is the availability of
foreign exchange and the availability of
transport and communication. Apart from
that, there is no hindrance for anybody to
go on a Hai pilgrimage.
st TRATOE ;. AT HIDT (5T
st @ faar 1 gw Fare AW A1 o @
TN | | a7 FA@rar |rgan g v
Zw ¥ fooaa 35 £y area @ A< Fom
AT T T, AT FR AT G A WA |
WG AT w3 § fmowrey ¥ ¥ ¥

L

off sewx amr o ¥
it AT R

SHRI P. N. SAPRU (Uttar Pradesh): I
strongly object to it, he has no right to
say that.

THE  VICE-CHAIRMAN  (SHR]
AKBAR ALI KHAN): That is not fair,
that sort of generalisation. I think that it
should not be taken in the

***Expunged a, ordered by the Chair.
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record. We are discussing the Passport
Bill.

Y TATAN  F 57 {gF Al
&9 %1 9ig &1 g | 9% w1gw 45 w7
Fif5 & I991 T9wa F@I§ AT Al
Wierdz a1s1 &% g1 F1T § /T w0
% i a2 99 € o7 7 s =W
T GEFT Fa WH 4 |

it sierwe anei ¢ g A
(Imeerruptions ) syqsy qrdf ait wdiar
& TN BI@E A A FAT & FEL
F1, ZAfem 0T @dEs ) aig A4
IEAT |

wft TRRATTIGOT : 7IZ A A HT T

(Interruptions.)

JARATERE (%t WEET WA @A)
z9 fa 4ArA1 # ol <ifam, vy 7 fz
fas 1 (Interruptions.)

St TRATAW : 251 (Faw §1 7717 2,
# AT wET aFeAT WigAn g i a2 9%
FUZ A EAE R T A= 7, 47 F
AU AT HAT F AT T HTCIT 547
ATAH| H @LEA F1 A% & 78 AT
i g ( Imermpf.iom) ¥ g%
T4 95T T 99 FAT A2A1 § [ TR
THT TG, AT T TF F a7 F7 D7
AT |

SHRI M. C. CHAGLA: May I, in all
humility, ask what we are discussing.
Are we discussing the Passport Bill or
are we discussing Congress politics,
international affairs, one world, etc.? I
have been listening with great fascination
to Mr. Rajnarain's speech. But on a
proper forum, on a proper occasion, I
would be very happy to listen to him. But
her, we are discussing the Passport Bill,
and the time is punning out. Let us hear
what the hon. Member has to say about
the Passport Bill, not about his general
philosophy.
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A THAATCAW © HT FH A4A TH
Al ATTAT A(FF T AT GTH A3 AT
ga A% fwa A § a7 )
1 am discussing about this bogus vass-
pori: exaclly I am discussing aboul
this Passport Bill. The one world .

THE VICE-CHAIRMAN (SHRI
AKPAR AL] KHAN): You have said
that,

1AV 92 FOGTANE (39
& FZ AT AT I ANCHTAT
LT 5 196 5 ) FZ TiATE fa gare
7 AT AT T TAH & 096 2 AT
397 %7 g1 § 427 e (Tasa ¥ @ &
Ui g § FA%1 9 0T HAArS |

THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN): That part we
have discussed, Now you discu:: ne
provisions of the Bill

SHRI RAJNARAIN: [ have yet to

begin.

A7 3fg7fr gafagrangaa.a
F1 a@ @77 5 et & o1 fa= &
9% UF 9g9 & AL AeRifAT qeeq 994
vy g i ow faer ) a7aT @1 o
fasg 1 Wag &1 AT FAT GFHF
s & wfafafa g w1z a9 den
fraffea 21 a1 29 47 W1 F2 9% &
fr wew F24 f gardl wrard a9 8
qrAT S WEATE F7 50 FAT AT 51
FTIE WAL & 1T 297 {FF1 91 4150
T EWL R W A3 FEF A AFIE, Al
IR AL HAAALTE wha & fwgrrT
afafafues sarar g1 saam A1 gwid
afsfafe &5 g andq | ar 99 981
ZTUF WEF T AT H1 MG A17 |
HAiT uF ok & fang w3q T2 €AY
I4% (A7 F2 AFTE G 91 | 19 TQ

[ RAJYA SABHA ]

|
|
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TP FoAT & | ST H T AW F
RT3 147 AT, ok qow ¥ e w1
©F ANITRAT § FAAT METE ) oy,
T WTE I UF FIA ISAT FIZAT
£ iy ag it fadvaafore & g fefataam
2 m eafefaiaam & | awforar sy
gatafaarsu g @1 3ot fadiwafar ey
( Tmterruptions) &t & waa 1 favs 1
arifes w2 § faaar wreamsaaT
T & | A9 qzw oy # A€y 2, e @y
A | qegATSINA § W17 TH4T 9AAq
Zar favg #r wedt |

THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN): Your time is

up,
St TUFATCAN : qI, TG A,
7z A TE X )
SHRI P. N. SAPRU: Mr. Vice-

Chairman, this Bill has been necessi-
tated , . .

oft e A Eaa $
foraar =1 ary A 71 3F d AT
FIHIT &F 7 7 HITFTAAT ITH 77 g4
52 Fag |
SHRI P. N. SAPRU: Sir, this Bill
has been necessitated . . . i

oY TISHATOA : 7 9T 22 & 1 2f|y
sfad, & 79 AT ARATT T FFLLFT
& ATAT ATEAT § | B9 F%9 § 79 TF
AqTIT FUT AT FY T 3999497 % fa<m
7 #ifE uF @49 ages % gfawa ¥
fadr fraas 9% 9194 #7 ST FATU
sifaw g% 2, 3991 719, =feq, €
A

IrmATETn (= wwAT we wE)
T F U A M AT LF E

ft TrAATOAY ¢ FYT AT § |

Iy (ot s WA W)
arE quafe arzg 1 § o
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AT TrRATCEAW : W7E RaEfT s e

Pz a1 & | S 129 o) o, gafay

4 2% 0§ | A F1E THA & | gudy

Flamam g 1 mad g g, 5 €

aamar 2 f& s Zmar &, gt &1 z=rar

EIC

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): Mr. Vice-Chairman,
Sir, 1 take serious exception to the type of

language the hon. Member is using for the
Chair.

{1 TEATA ;e A A A
=g 32 E, 307 gw T wifvgm wra-
S3412 AR HOHT AW FTH W1 A
T wTEAANT FTF FW HI AT T84 AV
FIT ZH @& AT | AT IAF] FAATLT |

should learn manners how to behave
in Parliament,

SHRI I K. GUJRAL: You should
keep quiet,

THE VICE-CHAIRMAN (SHRI
AKBAR AL]I KHAN): 1 have called
Dr.  Sapru. (Interruption.) Order,
order, i

oY THATCET : wreT  /TTAHT

7y afa Hawmu § gwaraway
qEE @ ouTET gvwa erfwr ane &
w7 % famta oo #¢ faar v aw

F A% | TAT AT |

THE VICE-CHAIRMAN (BHRI
AKBAR ALT KHAN): Dr. Sapru i3
on hisg legs,

S THATCEN . gRIT FAT Al |

SRA A wdy (IAT 4I)
AT A3 T E |

St TSATOEW ARl FHA SR
frar 2 1
(Interruption )
SHRI 1. K. GUJRAL: He cannot

interrupt like this,
(Interruption )
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o THATAD . ZHRTY 417 § 417
FAT | 7 s@EEAT F A T HT TF,
g {7 7i g e 91 #vdard w1 ewfa,
s AL FIar g faserazig
arfzat ¥ g7 wifzal #1 fFaar awg gl
war & | ( neerruptions) & saeT S1gat
g f5 fafem mifeai & feaar feaan
a9 ater w4t § w7 g9 faaife sy
F1 F1azA g0 2 gas gardy amfae
qrEl F1 faear awa fqar &0

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I ,,iu enquire and let you know.
Dr. Sapru.

SHRI RAJNARAIN: Where is the
question of enquiry? gm qfgi

T oagt " @2 ogw 0 oW
qfedr w1z 56t Tag Famey | Gar T8 2
fradvaar qor T v F1 faer

faar @rg

SHRI P. N. SAPRU: Mr. Vice-Chairman,
this Bill has been necessitated by the historic
judgment . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): There is altogether one day.
Mr. Murahari upoke for 8 minutes and you
have been good enough to speak for 22
minutes.

ot TR w1 W1 e
arT | i ofY Feaem A 2
(Interruptions)
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): We hav fixed

on, day for this Bill.

it TIHAATOEY : AN 29 F 7o
7 2\ wx faw SwrEr agw @ 3 A
g7 &t fgAz qd femor

There must be some proportion, some
definiteness.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The largest time was
taken by Mr. Bhupesh Gupta and by you.
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SHRI RAJNARAIN: By me?
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): Yes, no other person

got more than 15 minutes.

SHRI P. N. SAPRU: Mr. Vice-
Chairman, Sir, this Bill has been
necessitated by a historic judgment of the
Supreme Cour: in  which it has held that it is
the fundamental right of every Indian to
travel, and they have interpreted these
rights as to include the right to  travel
abroad. Now, you know, Sir, that before 1914
there used to be no passport. I visualise a
day when there will be no passport the world
over. That is the only common ground for all
of us to meet. Mr. Rajnarain, in some
sort of a vague manner talked of a world
federation or a world  government. I
would like, however, to say that while
issuing a passport the Government should be
careful to ensure that passports are issued as
a matter of course. If there is nothing
against a person personally, if he is a
decent and good citizen, he should not be
refused the opportunity to go abroad merely
because he happens to hold some
unorthodox views against the sovereignty
of India or because he holds some
unorthodox views on social or economic
questions. It should not be used as an
instrument of preserving a closed order. We
are not a closed society. We are a free society
and this passport system should help us in
encouraging the development of a free
society.

I know that we have certain difficulties so
far as the exchange regulations are concerned.
But these exchange regulations can be very
well avoided by businessmen. It is not
possible for the average citizen, for exchange
reasons, who wants to have a wider view of
the world to go abroad today. That is
something for which the Government cannot
be blamed.

Also 1 would like to say that this Bill
provides for an appeal. But the authority of
the Central Government

is going to be final. Though the word "final"
is used with reference to the authority of the
Central Government, my friend, Mr. Chagla,
knows that he will not be able to keep it out
of the purview of article 226 of the Cons-
titution. You may use the word "final", you
may say that the decision of the Central
Government will be final but .

THE VICE-CHAIRMAN (SHRI' AKBAR
ALI KHAN): That is understood, Dr. Sapru.

SHRI p. N. SAPRU; . . . even then mere is
the right of appeal coming under the
jurisdiction of the High Court though the writ
power is of a very limited character. It is not
an appeal power. It is only of a revi-sionary
character. There is some safeguard so far as
the average citizen is concerned.

I would have liked, Sir, a committee to advise
the Government in regard to this passport
business to be associated with the Government.
I think that is not provided for in the appeal. I
have not personally much confidence in these
committees. But I think it is good to associate
people of various professions in  such
committees to advise the Ministry of External
Affairs or the Home Ministry so far as the issue
of passports is concerned. I personally would
not like the Ministry of External Affairs to be
influenced by the Home Ministry. I do not cast
any reflection on the Home Ministry. But the
Home Ministry has got a way of looking at
things which is not necessarily the way of the
Ministry of External Affairs. I think the
Ministry of External Affairs should not refuse,
generally  speaking, ordinarily speaking,
passports to persons who do not hold orthodox
views on questions which  are agitating
this  country. If I go to a foreign country, then
I must behave in a particular manner, [t is
expected of me not to run down ny country in a
foreign country. Decency requires that I should
speak v'ith some reserve about my country.
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But, for example, take Sheikh Abdullah.
While he was abroad, he saw Mr. Chou En-
lai. We do not know what talk he had with
him. Mr. Lai Bahadur Shastri did not consider
it necessary to ask him what talk he had with
Mr. Chou En-lai. He was detained without
trial for meeting Mr. Chou En-lai. That is not
the sort of thing that we should have in a free
society. Similarly, Phizo had never any
passport. He is out of India, but he is a person
who can be of help to us in solving the Naga
problem.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): We are now discussing the
Bill.

SHRI RAJNARAIN: He is discussing the
Bill.

SHRI P. N. SAPRU: We shou'd not rule
out discussions with Phizo. Therefore, while I
am in favour of this Bill and while I give my
general support to this Bill, I would like the
power of issuing passports, which is regulated
by executive authority, to be used in a liberal
manner. That is all that I have to say.

sy wexqrzew (zfrgomr) CArge
ATTHT .. ...

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Ten minutes
only,

TR - 92 il
Z1ir 7fzr v 79 Tqaz 9 %2 17
A PR B §3 T0A77 Feaw AT A7 T
arFar |

THE VICE-CHAIRMAN (SHRI
AEKBAR ALI KHAN): They are Iried
parliamentarians,

St CFAIAW ;T3 OnAanEs
frry @y a4 &, [evEAr qEg A E |

st wyATOAW ;o # AT 7A)-
#i4 nk74 ¥ fafamey & ug 2 @
T Tt i F0F A LW qFLT

fzar 2. Tz A1 WF'T FIE A
G717 Foo7 97 gafa fear f aar
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w1 azfema fos aee ow & faw) o
Y o= Fa7g7 o 2T 2 4% wAa &0
q3{aaa qu 7E F T AT QT F
T AET g W ¥ gFAr T4 9Ear |
& 1 frr T &A1 WA g & B
T oATE WAl W AEAM Z W7
JiE AT H[ AT ge8 GELIA
FATAT ATEH &, Alwa 347 Rars q1 4%
frar & fr = w1 med iz axfaw 2
AT 47 2 0w o Hq5 Jeefy 2 7
¥ 27 wEA A0 ¥ g, 6 A
IART TENE A WEAr . oW ¥
ATAT Fg — AAT qHATAT FIF FT
T g1, Ao &q1 A0 A1 w wEar
JUrET qiEgF A f4 IHF 7 JG9E
AT, FaTa § TAGE A 5 FIR
T2 TAT9 97 9« 1 2 77 5T A
T ITAYIE & THAT g 2T & TAF
2T WTT ATA, ATGHRT 39 (34 T WAL
foast gFma &0 476 § 7 swiA
qgr F1AT wraTiE fw=a £ s dr
wg=1 faar srAT £ ) T §1F awIrany
q1 3 & 717 30 9 2 (F 1w A
AR AT T | AT Z@ATAE A1 3
7 £ fr PP o199 ¥ 29T a9
T i fEwan & a0 &0 99 F &
T &pr A £ (qaw saT9a 980 | S
ATAEZ ATRHT 2 AT 25 3% HgIA A
o 2 araqz #ifee 39 0 3oy
TV ST q ZATE | A g% 98
AT TET F Twi § snF & A fam
T AGT G I F1 AT (AT S
fear |9 =t oo |14 70 WAy
TFT AT A | & 38 989 Toig faam
AT FT UHo UHo o gqr | A AT
AEET qgA &) v § oA w7
=zl § % q4F A1 39 A S 4,
UHA agE AT At sF wen
dir F.faq & Feaaa ww 70 4fe
¥ F9T B3 57 41 A< IT TG F
ga 44t dfem dgw 9% fawmw ¥,
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TAAT  WI YHGE FqAT OF fEam
war A gz gvd@ B fganw
THA ATA AT TFAL AzE A, A9
AT qrATE AAr | ag | TR
YA @97 | Az § FAT E0 § W
gafes wafs § 77 0Ae To T,
o fafaers a1 | 41 3w &l 1o
Mo W, AIAT AT RITATN | FHA ATUF
wiEs 2 awe & fFf oy g
wr o gaaa Al Fwdt 721 madr
FET &0 wFAT F AT T e
dfrsr A 3T QL F | THAT A IAHA
747 faelt | o3 aw sogvaed 7 aa
MATZTZT AT 1 ZTA A4 T
e agr g fafees, a1 aae
gorraa faedr 41 1 Awd A% a5
A1 R AN taz wEREAA ORAA
fafaezr @, 2387 200t wga TF &
o7 Fga za woar gy cawog o 2@

srafoms 7 g@fasma £ farman
T 1073 % a0, g7 FATCA TAAE0
A0 F g oRr A Gy fe weiE
AT4 & AT WIEA AT qG F AT
"7 qr mEE AT 40 | At wel
zwA fhar 54 ursw fwar ) faega
BTF FT A0 At F, 7 1wl
FT ATOANITF | AT AT AqEE
7z & 7 {5 gwry o qEdE T 2
Wi ¥ AL JE A1 AEY AT AT
qr 7 a% o ey 1Ead fafae
wi gawa & & fri 0 s ol
5015

s VEAMTAY T FAAAN]
AT FT F a4 A @ oW 7w
TR |

i wwa AvoEy - § gwAT A
AT TAAAT w2157 FvarT, 65T
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Feord 45 W war, a7 sige & ars W
L E

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The Minister

has promised to simplify the proce-
dure,

= W : § gEdr Aty ¥
T Z | AT OF THe o AT UHe
TFe Mo F fAT qrETiz gifewm w0
an d i s AT Al qhaw
FATHE wd G@AT QEarg fE S
i # waw fan Fn agfaaa g awdr
2 oomAT MFATA AT & AT
o1 HAT WiE F AT fean @ ag A 2
faar & G wwar w1 Agfema fasdn,
Fifgm gt v a7 ayTaAelT Fwar w1
mglmea medrslfin o A Aw 2ok
ALr [ AT IE  FAF A VIS TH a4
AT | [EFET 3% TE IAATET AT
AfFfaraigmi 2 sagud oy
AE T owEAT ) W =Wl
HIZA FAAT H1g A1 4 I Py A g
fr wreear® §, 20 9t 97 FeT 440
gER | U WT AT AT ) #RA
ez oAl & oweie qaars @ fafe
F1 | HT FFw F qE0 F191 97 Hr@| &
fow | 7T aEF w1 weEiE S a9 g
A7 WEM BT T A A7 TET 2, ATH
FJAT FIAT § THFA A92 T4 I
S & T TRGTE FEET FT 2997 2,
FE FaT 2 Aiford, g 2y fea e e
TTAYE FATHT T AT | WAL qZ qAT
wqdT & HIT GrA9IE &7 fAe gy g1
& iz Wy Firf wglaaa 7@ fomer &
H17 sar % fad w8 wrardr 7@ g
& ar fwe = wraat 2 aiey w1 W
wfem & | T09 791 & 7% | 48 ®fa Ay
g1 A a5 wma { AO@ET AT
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#Y fazwa ¥ a8 Fo77 wgaT g & &
T HTATT AT AT FMHUT F, AT AT
gifer #7 %) A uF [Azma
Fefi Hw 2 1 ® gan  fammm
H ag wer &7 @1 ar | WAt A A
aear ¥ F7 fF TEaT A G gnew
gric mfgs 1 & awaar § T ae
aTad gl wiza Afaw aar § AT
qWET wg@ ¥ g Al g%
s ani &g g1 W AT A A
1€ TFo ffe TRURA AT Z AT [
war 21 9 o 2 & g
e HEHET TR & A g aEanz
THIAZ AATE | AT FITHEAT SAT
2 AT ZOTHOT SET AT WA AT F
F woftarT SEA, HraAr AT F 29
AW F1E FT = TAT T AT RIAET Z |
# mmerar g, S off | Ar MmEd A
FET, WO AT & AT ST B oo H AT
F1 o7 w1 wF1az A g0 i T s
7 zarr fzamfzs Feom adl g,
AT G Al iz, vaw oE 0w
BHTAZ A Z1A7 AT(2H | AT 341 0F %7
faeft %7 A3 9% W7 7g AT AT FAA
g § & wat gl arT 91 a7
aw & faams atw @& F901 A1 @
5 W @ & fF 3w & famms w2
aT AE FEA1

wi owenaaw o 3w & ferArs
TE ATHE WT F )
= S| AW ¢ wET 7 49T

FareT 2 . wa A w qwa T smAr
§ 7 St v T o A o e
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& w7z ver g, uF wied fediwm
¥ 37 w g, ¥ oF wfend faduw
§ W7 7T F1 qwa F wwAr & A Ay
HO srwemA wAa & A e aad-
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g A7 w7 gfaw & 991 ¥ T a1 5w
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TEaT % At f7 g af ) W
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&S o '

5! QIAMTAY ;AT TIFEAT
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s SW® ATEAW . #7T WO
aE  He WY TET g, §9E T2z
AT AT T F A9 FzE H w0 27
mat #1 fenv srmwa § mang &9
Farar @y A7 o7 mfafmeaaz
® FIHIC E TAw fa=nw o ZiT sAEr
MAYE  FE AT |

a1 & wman g & w1 v fraar
aifgr & 1 zgEEET mE g, W@
qTEE AEAT § A wNT qigy fa
FH H7 FfFT wET WEAT § AT Ag
m fammy v 27 sried s Ear
5 s fA aEE e i e T
7 fam )

fo7 aF a9 #g %7 ¥ 43 sn=ar «
qTHA TE AT AT T EE | AR
A1 w3 ¥ aw wun wEema qar
1 54 # s U nHo 0o o

TED AT |
AT AT 72%0 R A G avwm-
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[t s arer) ST AP IR AT A, A AT AT FAT
Yroda i, 72 7o fear oo ar | F AT IAF A9 A7 § AR q@h O @
o § war ar =ivew, w7 Atz ww | FCOEE A H GGG .
Feara stad @r A  wrq & v ar

" 1 JqaaraR (A AFATAA A ) -
o FAET 5 72 %o #F #4729, =N,

2 v | Wi arEf &7 9E F'T 0 S wee
grmfasaE oW a9 ZF Fei ST |

A _ ) ) (3 PR !
AT FT gFar § | WA FAIT | . Twrs > 3
17 A A adr ze @ Fe R s ety
T2 110 TT 150F0 TFF | grraTEy W g

i qg HCad q‘";f AT ?' ar qé:"f fs feawm g =719 . o7 qzﬁ EG
wf qET ¥ oA K Im AT | gmw 31 WA gar adr
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F2T 7 AT, TF AT AT AT TH FAT FIHG AT AT AE fem, et w7 AW
AT AT AT ITH HORT TATHZ KT T# form, oy A A R E ) SR
FAT BEAIT GGHAT & A TEAT WA T &1 am forn & )

® wAT Arfan 97 TE AT E AT AWOE
LA QI BN AFA TEEA 2 N o TnR & e 2w
az W Y G aAT & 72 ®o AT difwq 1+ W AW oA

110 ®o ZF 71 T8 17 faga wvowr
da1 w7 & i 2z ey awgy sy wHe
A FTAT T | AN FAT FA F, AA ) o
qar & 1 & 9z 3% e Ay & RUB UL LR L L
qq T AT T FT ARVl B | ¥ A frvamr it & wfiw € w@ |
wg % qu T A 6 v fr gy | EAMEERERIAE G AW F
Ravii % A1 1 EAe, nv uF g & | &1 A Er 9y faqam g fr g oA
drz frwr 6 W Azt wwmA A | 0T TR S & A qd #
At garatoragier g de | T I AR awag w3
a7 AT FT L7 FTH AT | AT fﬁ_qqﬁﬂf???fifﬁﬂﬁ, QT?Z o3,
qared fr qim w1 27 72 e #9 | X AN EAW IW@ F A Frew 41 99 77
& 7w & W fe s gt w foy | O TS S G & o A e !
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FETZ |

w2 f o “qr” wmnd &) ) geeEw SHRI D. L. SEN GUPTA (West
g 7 FaAAr £ & 72 %o A1 110 Bengal): It is a very serious matter,
Fo &1 1 14 T | WY ART a7T W THE VICE-CHAIRMAN  (SHRI

S b e e AKBAR AL KHAN): I do not ap-
ek i\ i bl AR 1 AL | Srove of the procedure but as a con-
FH FIWT FHAUFT FOATTRT Ffow session I al'ow him to elarify this.

Fodr aifge 1 & 72 uag & W9 g7

. | URTTA . HW SeT &ar
FEAl |EAT 7
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i wEmTEw - § 0F qEd i sty Wro@r : #w Wi a9z
Sl A ATTAT 7 wrAAT Argar g F71
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Al TATTEAN 419 941 el over. Mr.: Sadhu Singh was nominated by

= the AITUC to attend a Conference of
: Hungarian Trade Unions. There were to be
st SIAFICEN G BGIR e two delegates. One was given. He was not

. = o o= N s ) given but the other delegate was given. In
A7 A77 WAL &3 98 4a1 4 | this way the Government wants to disrupt
St TETTEn 98 AN &9 even the mass organisations and create

W, 4 AT g3 A W F2F T o
T

S AT
F AT F7T T 7"

qA AT g

SHRI NIREN GHOSH (West Bengal): Mr.
Vice-Chairman, this Bill seeks to retrieve the
position created by the judgment of the
Supreme Court. For a pretty long time, innu-
merable people had a lot of grievances. The
Supreme Court judgment gave a relief to them
by giving the fundamental right to travel but
in the name of passing a regulatory law,
practically a situation has been created when
everything will go on as of old and nothing
will change because, that wil be the position.
So this Bill reinstates the previous position
which was negated by the Supreme Court.
First, the entire apparatus of passport has been
utilised by the Government—the Home
Ministry, the Finance Ministry and the
Ministry of External Affairs—as a potent
weapon for political discrimination. It has
been the practice time and again and that
remains in the Bill itself under the omnibus
formula that when the Government thinks that
it is in the interest of security, sovereignty and
integrity of India, it can refuse issuing a
passport to anybody and, you cannot even
question it, you cannot even know the reasons
for it. That is the weapon that has been utilised
time and again against the political parties.
That position remains. This is the point that I
want to pin-point first.

The next point is this. See how it has been
working recently. During 1966 Mr. Mahesh
Nigam was to attend a T.U. Conference in
Eastern Europe as an AITUC Delegate. Then
he was not given a passport or he was given a
passport when the Conference was 882
RSD—S.

grounds for suspicion but no reason has been
given. He got it after the conference was
over. Why?

4p.M.

Mr. Ambika Prasad Bajvai was nominated
to attend the May Day Celebrations in
Moscow. He was given a passport after the
May Day Celebrations were over. So in all
those cases the Government used it. In one
case they denied it, in the other case they
issued the passport after the purpose for
which the passport was to be given was over.
And he had no other business abroad at all but
for this, but he could not avail of the function
for which he was designated. And then who is
to determine the security, sovereignty and
integrity of India? This Government I do not
think that the interests of security, sovereignty
and integrity of India are safe in the hands of
this Government. Had it been so, these
innumerable C.I.A. agents would not have
been able to infiltrate into every sector of the
public life of India— these foreign agents. So
for this Government to sit in judgment as to
what constitute security, sovereignty and
integrity of India is a travesty; it is an
atrocious thing and nobody will believe this
Government. And then, when a passport is
refused on this ground, you cannot ask for.
the reasons; it decides in its omnipotent
wisdom. So this is precisely the weapon
which will be utilised against the political
parties which were in the opposition. On the
other hand, those who really injure the
Interests of the country, they, every time have
been given freely passports to travel abroad.
Even the 'F Form, was no bar nothing could
prevent them. Is it not a fact that a certain big
business house went to Washington
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[Shri Niran Ghosh.] in order to get the
Government of the U.SA. to put pressure on
the Government of India in order to give up
the fourth steel plant at Bokaro? He could do
it; he could get the passport. And is it not a
fact tha® when Mr. Biju Patnaik went on a
public assignment to the U.S.A. he put up at
Waldorf Astoria Hotel, the richest in
America?

SHRI P. N. SAPRU: Not necessarily.

SHRI NIREN GHOSH: Did he not take a
suite of two or three rooms, for which the
money was not provided by the Government
of India? Only two thousand rupees or
something was provided by the Government
of India. But the suite cost him every day Rs.
15,000 to Rs. 20,000. Where-from did he get
the foreign exchange? And wherefrom do all
those business houses get the foreign
exchange? They freely trave!. They are given
passports. They can travel and they can also
injure the interests of the country in this way.
So I do not see that this Bill can be accepted
by us in this form. So a sort of parliamentary
committee or any non-official committee
should be set up, and every case where the
passport is refused should go to such non-
official committee, so that really they can be
satisfied. Otherwise there is nothing doing,
and on any ground. without assigning any
reason, you will be doing as you were doing
during all these years.

Then there is the passport racket, and many
o time it has come out in the press that there is
a passport racket. But nothing was done. |
doubt whether the External Affairs Ministry is
in control of the issuance of passports.
Practically, I think the Horns Ministry should
have brought this Bill, because that it- where
the obiter dicta rest. It seems it is they who
control, and the Finance Ministry acts as a
handle in the form of 'P* Form, and only the
rubber stamp is of the Ministry of External
Affairs. It is clear that the Government is
functioning in this way and against this
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passport racket Government has done nothing
so far. Everybody will tel you about those
things.

I can cite another instance to show how
political considerations weigh in the matter of
issue of passports, how it weighed in the case
of an M.L.A. He had a passport. He was
given a passport. He has travelled al several
times. He applied for rene">v;>! of his
passport when he was not an M.L.A. It has
been rejected. On what ground, nobody
knows. Perhaps, if he is again elected, he
might be privileged to get the passport, but
now it is clear case of political discrimination.
Cases are being broughi against Sheikh
Abdullah. What he has actually done, in this
the Government has not chosen to take the
House or the country into confidence. They
have kept him in detention. They have on'y
said that he has done bad things abroad, but
the Government has not given any details
whatsoever, and the person concerned also
was not giver a chance to explain things to
the Prime Minister of the country. So who
will believe you when you are keeping t'v
person for eleven years in detention without
giving him a chance to e-things? Nobody
would believe in your sagacity or wisdom or
anything. So that is the position that we have
come to in regard to this Bill also. So I want
to tell the Government and our External
Affairs Minister, in all humility, that this Bill
should be re-east, because political
discrimination and other things are suspected
in this measure, and even anti-national things
that the big businesses are committing abroad
time and again. Even when they do anti-
national things, they are given the passport.
This Ministry has failed to stop them from
goine abroad, and they can do it at their own
sweet will and squander foreign exchange, or
to squander their deposits in the foreign
companies illegally, through clandestine
methods. So the 'P' Form has not been able to
check foreign exchange, conserve foreign
exchange and resources, because it is they
who are spending thousands and
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lakhs of rupees when they travel abroad—and
they frequently travel abroad. They get their
'P> Form all right. It is difficult only for those
who do not travel, who perhaps once m their
lifetime want to go abroad. The ordinary
workers of political parties, they are not big
men. They are poor men. Sometimes they
want to go *o a foreign country, responding
to their invitation, to attend some conference
or assembly. It is against them that this thing
is used. So the entire thing i fairly done.

Passports

I want to say in conclusion that the
judgment of the Supreme Court ha"s not been
given any consideration the Government of
India. Whenever a Supreme Court judgment
tastes sour in their mouths, in the name of
honouring that judgment they pass a
regulatory law. Now in this case they have
practically nullified their judgment and the
same old things will continue in the same old
way, and we are going to suffer. So I request
the Government to reconsider the matter,
recast the Bi'l and remove the obnoxious
provisions, particularly *hose provisions for
which, you have said, that one cannot even
demand the reasons for which they were not
given the passport, under that omnipotent
umbi-ella of security, sovereignty and
integrity of the country. At least there must be
some place, a court or a non-official
committee, where the Government should
explain these things. Otherwise our suspicion
will remain. Cases have been going on in this
way. So this passport business should not be
used as a political weapon by the Government
against political parties. They use their pri-
vileged position and give passports 10 those
who really are against the interests of the
country. Wei', they are given; they are being
allowed to travel abroad. Only the political
parties are being penalised time and again. So
the entire Bill, particularly the provisions
relating to the observations made by me
should be recast or modified in order to
restore public confidence in this matter.
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SHRI M. C. CHAGLA: Mr. Vice-
Chairman, may I start on the note sounded by
Mr. Ghosh that we were trying to nullify the
judgment of the Supreme Court? Far from
trying to nullify the judgement of the
Supreme Court, we are trying to give effect
to it. If my hon. friend will look at article 21,
it says this:

"No person shall be deprived of his life
or personal liberty except, according- to
procedure established by law."

Therefore, the Constitution fathers, who
drafted the Constitution, envisaged restriction
of personal liberty under this article. What
they provided was that th© restriction must be
by law passed by Parliament. Therefore, this
was not an absolute right and what we are
doing today is to come before Parliament to
ask Parliament's sanction to put certain
reasonable restrictions on the right laid down
under article 21 Of our Constitution, namely,
that no person shall b, deprived of his per-
sonal liberty. I agree that every citizen has the
personal liberty to go out of India, but in the
interest of the country, in the interest of its
security, in public interest, the Government
h% to put certain restrictions on that right. I
challenge any Member of this House to point
out to me any country wher, there are not
passport regulations. Some countries have
laws, others hve administrative regulations.
But every country does have legislation Or, as
I said, administrative rules or regulations
whereby either passports are issued or
passports are denied.

SHRI SUNDAR SINGH BHANDARI:
Are they equally wide?

SHRI M. C. CHAGLA: Well, there are
such provisions. For instance, to the USSR
they ar, fairly wide a™ the application goes to
the Foreign Committee, to the Internal
Committee. to the Security Committee and go
on.
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[Shri M. C. Chagla.]

It is not so easy to get a passport even in a
socialist country like the USSR.

SHRI SUNDAR SINGH BHANDARI: But
there are countries besides the USSR also.

SHRI M. C. CHAGLA: Yes, I know. But I
wanted to say this for the benefit of Mr.
Bhupesh Gupta, though I do not see him here.
Take, for instance, the United States of
America. There it is a very curious position.
There under their Constitution and under their
laws, they cannot restrict the right of any
American to have a passport or to leave the
country, unless an emergency is declared by
the President. And the House will be surprised
to learn that ever since the Korean War or
before that even, an emergency was declared
for the purpose of enabling the State
Department tp restrict the right of the
American citizen to obtain a passport and that
emergency continues till today. In American
law there is this emergency. I looked it up and
satisfied myself, and because of this
emergency the right of every American to
obtain a passport or to leave the United States
is restricted by the Stat, Department.

SHRI RAJNARAIN: I, what way?

Shri M, C. CHAGLA:

AN
President. Well he may
have administrative rules

R wFT

It is entirely left to ti'n:'
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SHRI M. C. CHAGLA: There was no
difficulty of any kind. There was no question
about Mrs. Pandit not getting a passport. I do
not know wher, from my hon. friend gets all
this.

SHRI SHEEL BHADRA YAIJEE: This is
also one of his fabricated, stories.

SHRI M. C. CHAGLA: This i, the trouble.
I do not know where my friend takes up these
fantastic stories, these fairy tales.

SHRI RAJNARAIN: It is a reality.

SHRI M. C. CHAGLA: Ther, is no reality.
A, 1 was saying, I do agree with this House
that the rule should be that every Indian
citizen has the right to have a passport. It is
only in very exceptional cases that passports
should be denied. My hon. friend Shri
Murahari said—and I entirely endorse his
sentiments—that we should have one world,
that we should have common citizenship, that
all of us, all human beings, whether they live
in China, Russia or the United States, should
be members of one human family and we
should abolish passports altogether. My hon.
friend Shri Ruthnaswamy also sounded the
same note and he thought of the old days—I
remember those days—when anybody could
travel anywhere. There was no question of any
passport or foreign exchange, or P Form. If
you had the money you could go and get the
foreign exchange from the bank and you could
go to any part of the
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world. But this is a curiou; commentary
on our civilization that though we talk of
interdependence, and say that we have
advanced, today there are more
restrictions on travel than there were ever
before. Th, world has shrunk and today
communications are so quick. You ca, go
to London in a few hours or even to
America in a few hours. Yet it has
become more difficult t, get ther, today
than it was 30 or 40 years back when it
took longer to reach these places. I think
this is how the international community
has grown up. They have accepted the
passport as part of life. But what is
happening today is this and I want to
draw the attention of the House t, this.
Gradually the system of visas is going.
Many countries are arranging reciprocally
to do away with the visas. This is the
International Tourists Year and we also
have made our contribution by saying that
anybody who want, to come to India need
not pay any visa fee. This is don. to
encourage people to come here.

Passports

Also I would like the House to re-
member the function of a passport. What
is the function that the pass-Port has to
play? First of all it establishes your
citizenship. I am proud to hold an Indian
passport when I go abroad so that if
anybody wants to know what is my
citizenship I can produce my passport
and say that I am an Indian. Secondly, it
gives protection to the Indian citizen. It is
a political document on which the foreign
governments are expected to give me
protection, help and  assistance.
Therefore, the passport iy not a badge of
slavery. It is not something to be
ashamed of. &t is something to be proud
of. Therefore, I do not agree with Shri
Murahari that the abolition of the
passport by itself will bring about a world
community or more interdependence than
we have today.

I want to give another assurance to the
House, in view of what Mr. Ghosh said.
I say that in the administration
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of this Act, as far a; I am concerned, as
far as my Ministry i concerned, to the
extent that I am responsible, I will not
permit any discrimination, between party
and party, between individual and
individual. It will be strictly administered
according to the principles laid in this
Bill. A, I said, every person who applies
will have to satisfy all the tests laid down
in this Bill. If he satisfies these tests, it is
not m> concern as to what party he
belongs what is his profession Or whether
he is a rich man or a poor man, or a man
coming from the middle class.

SHRI SUNDAR SINGH BHANDARI;
But the difficulty comes about the
interpretation of the law.

SHRI M. C. CHAGLA: I agree, as far
a, administration is concerned. Let me
clear up this issue. I said it before and I
will repeat it again, that the Home
Ministry comes in before the issue of the
passport. My hon. friend  Shri
Ruthnaswamy asked, "What i this? You
apply for a passport and you have to wait
till the police report is received." But
then how is the passport officer to be
satisfied about the various qualifications
that it is necessary for him to see, before
the person is given a passport? For this
purpose the police report is necessary and
a reference may have to be made to the
Home Ministry about his political
antecedents, whether he is our citizen and
so on. For this purpose reference to the
Home Ministry may be necessary. But
once that . is cleared and the passport
authority is satisfied that he satisfied all
the conditions laid down then he has +o
issue the passport. It is obligatory. You
see that section says that he shall not
refuse the passport. The Home Ministry
goes out of the picture. As I told Mr.
Gupta, I am not concerned with the 'P'
Form. He said there was collusion
between the Finance Ministry and the
Home Ministry. I do not knOw anything
about it. The duty of fhe External Affairs
Ministry is to issue the passport. Once it
is issued, the subsequent steps that the
citizen might
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have to take in order t, be in a position to
leave the country i not my concern. Foreign
exchange considerations, other
considerations, they are the concern of the
Finance Ministry and if there are any
grievances about the 'P' Form I hope hon.
Members will make proper representations to
the Finance Minister.

SHRI BABUBHAI M. CHINA!
(Maharashtra): I hope you will join us on that
issue.

SHRI M. C. CHAGLA: You want me to
be part of the deputation?

Now, may I briefly answer some of the
criticisms? One criticism has been—Mr,
Triloki Singh voiced it— that the Central
Government may in public interest refuse a
passport. What is public interest? It i too
vague. Now, public interest has never been
defined by any court of law by any Judge.
Public interest means the interest of the
public and you have got to trust the
Government that it will act hi public interest
honestly, fairly and dispassionately. If you
start with distrusting the Administration or the
administrative authority, the, no law can
properly function. The basis of any law must
be the assumption that the person or the
persons who are to administer th, law are
honest.  If you start with the assumption that
they are dishonest then you may as well not
pass any law. Therefore you must start with
the assumption tha< this law is going to be
honestly administered. If that is so, mustn't
you entrust the power to the Central Govern-
ment which is responsible for the safety,
security and integrity of this country, to
determine whether something is in public
interest or not? It is percisely because of that
that v»e have given no right of appeal against
that decision.  The Central Government
cannot be expected to disclose all the sources
that it has which lead it to the conclusion that
a particular person should not be given a
passport. We have various sources. As you
know.
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we have our intelligence sources; there are
sources which we have abroad and 11 would
not be possible for the Government to
disclose those sources " satisfy any authority
that that decision is correct. Certain discretion
must be left with the Central Government.
Now, look at the figures. 395 per cent of the
applications received in 1966 were accepted;
only 0"4 per cent of the applications were
rejected , that even without this Act the
number of rejections is minimum.

Now it has also been said that in certain
cases when an application is rejected on the
ground of security, sovereignty of the country
and soon, he is not bound t, give reasons and
it was said that this was against the principles
of natural justice. I agree that natural justice
requir,, that if an order is made against :ne~-I
think it was Mr. Bhandari who said this I
should know why the order has been made
against me but here again it is public interest
that makes it impossible for the officer to
disclose the reasons. A, I said, if a man is
acting against the security of the country,
against the sovereignty of the country, it
would b, very difficult lo give a written order
giving the source and how he cam, to this
conclusion. Therefore, we have limited it to
the special cases; in all other cases the
aggrieved party will get a written order and
will have a right of appeal.

Coming to the question of appeal, I think an
opinio, has been expressed from various sides
of the House that the appeal should not be to
an Executive Officer. I will be the first to
agree that a judicial tribunal is always better.
Having been a Judge for many years,
naturally, my proclivities are on that side.

SHRI D. L. SEN GUPTA: Who stands in
the way then?

SHRI M. C. CHAGLA: I myself stand in
the way and I wil! tell you why. Now I want
simplification of the procedure for getting a
passp#rt.
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I want all the delay about which we have
heard to be done away with. I assure yo, that
if you had a judicial tribunal to which appeals
Scs to be preferred, the matter would be delay-
ed for month. Law's delays ar, well known. I
am sorry to say; law is slow, law is
methodical. law is rational, law gives fair
play. You hear witnesses, you give
postponements you allow the counsel to argue
the case and it takes months and month;
before you can get a decision.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I think there is much in what
Mr. Chagla says. The question of delay is
very vital.

SHRI M. C. CHAGLA: As I said. T will
give this assurance that the appellate
authority—I will see to it by necessary
notification—ha, seme legal qualifications or
some legal experience. 1 do not want any
Executive Officer without any legal
qualifications to be the appellate authority.
Here again comes in the question of trust and
confidence. You should trust your officers.
Trust begets trust. You cannot start with the
assumption that because an officer in Delhi is
sitting in appeal against the decision of
a
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Regional Passport Officer m Bombay,
Calcutta or Lucknow, he will necessarily
decide in his favour. Why should he? He has
nothing to gain. But this I will try and do; I
will see that the appellate authority is a
persop who has some legal qualifications.

Then my friend, Mr. Triloki Singh, was
very indignant about putting in clause 16 in
the Bill, that is, the indemnity, clause. This
clause finds a place in most of the legislation
and what does it do. It protects an official who
acts in good faith in his Official capacity. But
for this clause, the officers will b, liable to be
prosecuted or liable to have suits filed against
them on the most trumpery charges. You must
protect you, officers who act in good faith and
who act in their official ifcpacity. We are not
protecting dishonest people; we are not
protecting officers who have acted mala fide;
we are protecting officers who act in good
faith and surely an officer i entitled to that
indemnity. Otherwise th« officer will find it
difficult to act. If for every official act which
is done in good faith he is to run the risk of
litigation or prosecution, it will be impossible
for the officers to function efficiently.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Without this provision also he
is protected by the general law.

SHRI M. C. CHAGLA: Well, that is a little
doubtful. We want to remove all doubts oh
the subject.

Then Mr. Mani made a rather interesting
suggestion which again is not practicable. He
said we shoJJd have an advisory committee to
advise the Regional Passport Officer before he
gives the passport. First of all, there will be
delay; then it will be a source of nepotism,
patronage and corruption and certainly I
would not like the idea of , Committee
advising the Regional Passport Officer
whether a passport should be granted or not.
People will canvass each member of the
Committee and vou know what wil' happen.
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Another point was made about relaxing
these restrictions between India and Pakistan.
I would b, very happy to do this if Pakistan
showed the slightest inclination to normalise
the situation. You know what is happening;
you know how much efforts we have made

SHRI D, L, SEN GUPTA: What steps
have we taken so far in thig regard?

@R AR fag asg A (o)
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SHRI M. C. CHAGLA: I will tell yo, we
have unilaterally done so many things. We
said we were prepared to trad. with them;
Pakistan says no. We said, let us settle the
question of the properties left Ly the refugees
in the two countries; Pakistan says no. We
said we were prepared to discuss about tele
communication, about transport, about
economic co-operation; Pakistan say, no. And
what hag Pakistan done about passports? Ther,
usea 10 be a special kind of passport known as
the Indo-Pakistan Passport. We are maintain-
ing it but they have stopped. Every Pakistani
who wants to come to India—normally it will
be the minority community—has got to usa
th, international passport and get a visa. Now
that cost; much more.

Now I will give you a gross instance of
what has happened recently. Here is a great
Indian nationalist. Many of you might have
heard of him, Mr. Trailokya Chakravartty. He
is eighty years old.

SHRI D. L. SEN GUPTA: Yes. He is
ailing.

SHRI M. C. CHAGLA: Quite right. Some
Members of Parliament wrote to me about
him. He wag in prison and because his health
is very bad, he has been released. We have
been pressing upon Pakistan to give him a visa
or a passport to come to India because his
friends want to see that he gets proper
medical attention.
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SHRI D. L. SEN GUPTA: We shall be
very grateful if you could
secure him.

SHRI M. C. CHAGLA: I am trying
to do my best, but I am pointing out
what difficulties we have. If
Pakistan wants a relaxation of the passport
regulations, we will certainly meet them to do
it, but ihe position is the other way about.
Pakistan does not want any one to come to
India. You heard about the unofficial
delegation which wanted to come to India.
They put their foot down. They do not want
any relationship with this country. They do
not want normalisation. They do not want the
Tashkent spirit to prevail. They say, till you
settle Kashmir and settle it according to our
thinking, no progress is possible. Therefore, as
I said, I am quite willing. If Pakistan says, let
us liberalise the passport regulations and let us
liberalise the visa regulations, we are certainly
prepared to meet them.

SHRI D. L. SEN GUPTA: For 'he
information of the Minister, 1 can tell him
here in the House that Mr. Trailokya
Chakravartty—we call him Maharaj—is a
great revolutionary and has passed more than
thirty-live years in the British jails. So, if you
can secure his release through diplomatic
channels, get a passport for Mr. Trailokya
Chakravartty to come to India, we will be
very grateful.

SHRI M. C. CHAGLA: I am doing my
best. I can assure the House that I feel very
strongly about it and I am doing my best.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The House is in full
sympathy with this case and I am glad that
you are trying your best.

SHRI M. C. CHAGLA: We have proposed
freedom of travel between India and Pakistan,
but without purpose. We can exempt any
person or class of persons. If Pakistan is will-
ing, we are readyto remove all
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restrictions. Clause 22 gives us the pc-wer,
but we must have some res- 1iponse. Itisno
use my holding out j my hand, unless  the

other side grasps it. And believe me we
have done everything in our power to see I
that the relations are normalised so j that
the two countries live  in i friendly spirit
and as neighbours.

Now, just one or two points more. Many
suggestions were made with regard to
simplifica.ion of the rules ; and about the Bill. I
want to assure the House that to the extent that
it is administratively possible—it has nothing to
do with the Bill—we will do everything to see
that there is simplification and delay is
reduced.

New, with regard to the regional passport
offices, I agree that today they are few and
we must increase their number. This is a
matter of finance and we are taking every
action to see that the number is increased.
Today the position is this. We have Regional
Passport Offices in Bombay, Calcu.ta, Delhi,
Lucknow, Madras, then under the Chief
Commissioner of the Anda-mans and Nicobar
Islands and the Chief Secretary of Goa. I
agree that looking to the large size of our
country, there are not sufficient offices. We
ought to give more facilities to those who
wish to go abroad. We will try and see that
more offices are established. It is a question
of finance.

SHRI BHUPESH GUPTA: What about
the revolving tower?

SHRI M. C. CHAGLA: Well, Sir, I have
answered all the points and I hope the House
will accept the Bill.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): There is an amendment of Shri
Rajnarain for the circulation of the Bill for
eliciting public opinion. He is not here. So, I
am putting the amendment before the House.
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The question is:

'*That the Bill to provide for the issue of
passports and travel documents, to regulate
the departure from India of citizens of
India and other persons and for matters
incidental or ancillary thereto be circulated
for eliciting opinion thereon by the 5;h
September, 1967."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now, I .ome to Mr. Sen Gupta's
amendment, as amended by him.

The question is:

"That the Bill to provide for the issue of
passports and travel documents, to regulate
the departure from India of citizens of
India and other persons and for matters
incidental or ancillary thereto be taken
dental or ancillary thereto be referred to a
Select Committee of the Rajya Sabha
consisting of the following members,

Shri A. D. Mani, Shri Lokanath Misra. Shri
Jagat Narain, Shri D. Thengari, Shri M.

V. Bhadram, Shri Chitta Basu, Shri K. C.

Baghel and Shri D. L. Sen Gupta (Mover)

with instructions to report by the 17th
July, 1967."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The question is:

"That the Bill to provide for the issue of
passports and travel documents, to regulate
the departure from India of citizens of India
and other persons and for matters incidental
or ancillary there to be taken into
consideration." The motion wa, adopted.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): We shall now take up the
clause by clause consideration of thp Bill.

C/auses 2 to 4 were added to the Bill.

Clause 5—Applications for passport*,
travel documents. etc., and orders thereon.

SHRI SUNDAR SINGH BHAN-DARI
(Rajasthan): Sir, I move:

I. "That at page 3 line, 27-31, the
words ‘'unless in any case the pass
port authority is of the opinion that
it will not be in the interests of the
sovereignty and integrity of India,
the security of India, friendly rela
tions of India with any foreign coun
try or in the interests of the general
public ' furnish such copy' be
deleted."

(The amendment also stood in the names of
Sarvashri Niranjan Varma, V. M. Chordia and
D. Thengari).

SHRI BHUPESH GUPTA (West Bengal):
Sir, I move:

2. -That at page 3, lines 29-30, the
words 'the security of India, friendly
relations of India with any foreign
country or in the interests of the
general public' be deleted."

The questions were proposed.
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SHRI BHUPESH GUPTA: Nc. you will see
here I should have liked The entire thing to
be deleted, but then it will be a negative
amendment and will not “be admitted. I am
very sorry I could not be present here
when the hon. Minister-in-Charge of the

Bill spoke  because of  certain other
unavoidable appointment and we do have
sometimes unavoidable appointments.

Now, I do not know why all these things
shou'd be kepi here and whether some other
better way of putting  them could not be
found. As I said in the beginning of my
speech during the general discussion,
these expressions are liable to be abused
and, in fact, they are abused all the time.
Certainly we do not trust this Government
with tbe application of such provisions. As we
know, they are all the time interpreted in
a subjective manner without going into the
objective considerations with an open mind or
with a fair mind.  The security of India, we
know what it is by now. We are still
living under emergency. Even if the third
World War  comes and goes, even then we
may be living under emergency. Even if
the th World War comes and goes, eve 1
then we may be living under emergency. We
are living under  emergency for which there
is no warrant at a'l—and it is going to be
withdrawn.  But all these years persecution
of the country's  democratic movement,
fundamental rights  and civil liberties has
taken place under the cover of protection of
the security of the country. Why should I
think that this is not going to happen under
this measure?  The Minister may give any
assurance, but after all Ministers come and go,
and the more the elections the greater the
changes as you know in our country. He may
give me an assurance and Mr. Chagla may
mean it. [ am not questioning that ,but this is
going to be administered by the bureaucracy
by the apparatus which will be set up or
which is in operation. What is more, this is
going to he seized upon immediately by the
Ministry of Home
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Affairs. I cannot think of the administration
of this law under the present Government
without taking into account the depredations
of the Homo Ministry and the encroachment
of the Home Ministry. Therefore, i know how
it is going to be used.

Mr.  Vice-Chairman, in Howrah
scavengers were arrested when they went on
strike, and the charge against them was
that they had been arrested for the security of
India. As you know, in some place some little
girl was arrested, it was  reported, because
she did not like to marry some Minister's
son or something like that, the boy was
arrested  because he was creating trouble for
the father, I  believe; he was arrested
for the security of India.  'T here
are many suchcases. It is notmerely
political people who  suffer. Whenever the
Government like, they put people under
arrest on  the ground of security of India. I
come from a State where we had such
cases. For twenty years there had been the
so-called West Bengal Security Act. The
first thing we did take up with the
administraion  of West Bengal was to annul
that Security Act. In Bihar we have  done
that.  Therefore, we know what it is. Why
therefore this kind of thing ? Does not
experience teach us anything, that we should
keep it in the present form? But I tell you
that apart from the political cases, there are
other cases also. The minority community
specially suffer. I know for a fact that
when the  Muslims apply for going to
East Pakistan, they are denied passports.
People who have nothing to do with politics
are denied passports on the ground Of
security of India. These are facts jt am stating.
There is no means of finding out what is the
exact posi-lion. Now also there will not
be any means of really finding out why the
passport has bee, denied. Therefore, I say that
the security of India business should go.
Our security is not so brittle that if we allow
somebody to go abroad, immediately it
gets scuttled or wrecked or broken.
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Nothing of the kind. It is an instru-menf of
oppression and in the present case it is going
to be ,n instrument of denial of passport
especially to the members of the minority
community.

Then only one point on friendly relations
of India and any other foreign country. Why
this should be there, I cannot understand.
They should then say that on this specific
ground th, passport will not bc allowed
because the visit of such and such person will
mean such and such thing. It has to be
enumerated. Do 1 .understand that with
changes in foreign policy, with the slight
change in foreign policy or even in the
External Affairs Ministry the passport
regulations wil] also change?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You should finish,

SHRI BHUPESH GUPTA: Let m,
develop this point. Amendment
should be fairly discussed. Now I
want to go to the US.A; I do not

get the visa at all; I a, not allowed

to go. May be the Government will
give me the passport. They have
their own idea. Here what happens?

Some people were not allowed to even
to go. May be the Government will
gorund that it would not help friendly
relations  with some country. What
country, we did not know. There
fore, 1 say if th. Soviet Union does
not want or America does not want,
they need not give visa, but wi
should be entitled to travel abroad if
we are otherwise qualified. Why the
Government  should come with this
kind of proposition, I do not under
stand. Foreign relations are not of
the same type, one type of foreign
relations  with the U.AR., another
type of foreign relations with France,
yet a third type of foreign relations
with West Germany. How to
judge all these things. Wha'.
is the criterion? What should
be regarded as violating this particular
provision we arenot clear Maintenance of
foreign relations is ! primarily the function
of the Govem-
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ment in its External Affairs Ministry,
its Diplomatic Corps and other things.
If somebody wants to go abroad or
suppose a Bad man goes to England.
What does it mean? What can he
do? Suppose I go. They sa, that
they want the Commonwealth
relations to be maintained. They
cherish the Commonwealth relations.

Suppose I as a Member of Parliament do
not think that th, Commonwealth
relations should continue. On the

contrary, if I feel that India should come
out of the Commonwealth, why should I
not be entitled to say this thing here and
also in England? England has no
objection. England allows me to say that I
do not like India to continue in the
Commonwealth. But this Government
under this provision can say, "no, you
cannot go to England because you hold
the view that India should come out of
the Commonwealth and we apprehend
that if you go there, you may say such a
thing". Why? Mr. Vice-Chairman, at the
same time, people, the wrong type of
people, who want to go to West
Germany, to go to the U.S.A., they all get
passport facilities. There is "o difficulty at
all. The security problem does not arise. I
know for a fact that the C.IA. i
organising a number of visits by Indians
from various parts of our country and"
there they issue the passport quickly. I
know it for a fact that the C.I.LA. are
taking people to the U.S.A. and this
Government Is allowing passport. There
is no visa problem because the C.I.A. gets
the clearance. It is a frightening thing.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You have dis-
cussed this matter.

SHRI BHUPESH GUPTA: This I have
hot discussed. C.ILA. I never mentioned
in the course of my entire speech.
Kindly listen.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): We are dealing
with amendments.
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SHRI BHUPESH GUPTA: I will
tell you how.
THE VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN): I have not given j
even the main speeches fifteen minu-i tes.

SHRI BHUPESH GUPTA:
ments ar. more important  than the main
speeches. Let me finish this. There are
many amendments we should have
given. I shall table five hundred
amendments. That I am capable of,
and on every amendment 1 shall speak for a
minute. Thererore, 1 say, Mr. Vice-
Chairman, listen, you will be interested. I
know you  are a very fair-minded man.
Mr. Vice-Chairman, this is the kind of
thing they do. I was shown by the father
of a girl, who had been taken to the U.S.A.
on scholarship, a write-up. He was a
Government officer. He was travelling
in the same compartment. He was
showing me the write-up in 1 which his
daughter's picture had aP-: peared. The
write-up said that this j  lady—I will not
mention the name— I when  Shri
Jawaharlal Nehru  died, did not weep;

Amena-i

when  Mr. Kennedy I was assassinated
she wept.  This is I written in that
article. I say, havei you sent your

daughter to the USA j
interview and to write !

to give such an
such things where

it is said that when j Jawaharlal ~Nehru
died she did not\ weep but when the
other news came, I the news of the

murder of Mr. Kennedy, she wept and all
that? It is strange—this kind of
education they give and people are being
taken there. I tell you, Mr. Vice-

Chairman —the Minister of External
Affairs will kindly note—how many
visas, how many passports, you are
giving for the CIA transactions

here to get I people to the USA. . I think
there should be a proper enquiry into it.
i We have

j SHRI M. C. CHAGLA: It has no-j thing
to do with the visa; it rests with the USA
Embassy. We issue the passports. Is the
hon. Member suggesting that we should not
issue passports? we want liberalisation of
passports. It has nothing to do with visas.
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SHRI BHUPESH GUPTA: Mr. Chagla will
hear me. I tell you—when we apply forgoing
to the Soviet Union and other countries, your
investigations, your P Form, your Home
Ministry and everybody is there, and when the
CIA agents' passport applications are made,
everything work very smoothly, everything is
issued very smoothly. That is what I say.

AN HON. MEMBER: What about the
USSR Visa?

Passports

SHRI M. C. CHAGLA: Does my hon.
friend go to the USSR without a visa? What
is the difference?

SHRI BHUPESH GUPTA: Difference?
Have not you understood it yet?

SHRI M. C. CHAGLA: I have not. You
have to get a visa to go to any country.

SHRI BHUPESH GUPTA: I am not
talking about the visa. Visais not your
function.

SHRI M. C. CHAGLA: What is the
function?

SHRI BHUPESH GUPTA: The function is
that .

SHRI M. C. CHAGLA: W, issue passports
only for those people wko want to go to the
USA? I that the
argument?

SHRI BHUPESH GUPTA: No, no, you
should not .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): When you go to the United
States, there are greater facilities; whe, you
go to the Soviet Union there are greater
difficulties.

SHRI BHUPESH GUPTA: My friend, Mr.
Chagla, is shocked. You have been with me,
Mr. Vice-Chairman, in the Soviet Union and
did I not look after you well there? Mr. Vice-
Chairman, the question is not that. They say
'friendly relations'. People are not allowed on
the ground of maintaining certain friendly
relations with other countries. But when it
comes to sending people under the
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aegis of the CIA where actually they become
or they are trained to become the CIA
operators or CIA sub-agencies, then they are
allowed. That does not mean friendly
relations. To allow people to go and to allow
people visa here in order to bolster up the
CIA operation does not mean that you are
building up good relations.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Thank you.

SHRI BHUPESH GUPTA: And the other
thing, public interest, is absolutely useless.

SHRI M. M. DHARIA (Mabharashtra): Sir,
the Minister of External Affairs is making a
statement in the other House at 5-00 p.M. and
it win not be possible for him to make it here.
But he should ask somebody to do it . . .
(Interruptions) Let me have my say. Why are
you interfering? May I request through you,
Sir, that the Deputy Minister should make the
statement and so far as the explanations or
questions are concerned, they should be asked
tomorrow when the Minister of External
Affairs is here.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I think so. If it has the approval
of the House, I will ask Mr. Surendra Pal
Singh " make the statement. And I have a
request to make to the House. We have been
going on with this Bill for a longer time. I
would request that we sit through and finish
this Bill today so that we may take up the
Railway Budget, if not today, on Monday.

SHRI BHUPESH GUPTA: That .we will
do.

Y  TYSAITI@O . WIT AHA A
us; aTg HIE
THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN): Are you speaking on Mr.
Bhupesh Gupta's amendment?

q3T |
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SHRI RAJNARAIN: Yes.

SHRI BHUPESH GUPTA: And the
clauses.

A rAAlaan @ FUET nE G
ATE UTET 2 (% A1 99 AT T HHT-
W AmrH (A g a7 poar 2w (e
T L AR 17 47 2

st gaw fmg wed adl A
AT OATF 3UA WO T
THE VICE-CHAIRMAN (SHRI

AKBAR AL1 KHAN): He has spoken
on all his amendments.

SHR1 BHUPESH GUFTA: No, no.
I have spoken only on that particular
amendment,

Sl TWATOEN A0 A AEA]
1zt g fo F1adia o AW a8 AT
T OENFEEA R [T

ITEACAR (WFAT WAL WA |
Tz A1 A7 FW

oy TEMTEAW ;. AT A9E A
FAFERET GF AAW ST AT 0 PW a7
95 3 9 (& "m3 g3 98 97 3
o

THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN): 8q far as Mr,
Bhupesh Gupta is concerned, T think
he has gpoken on all his amendments,
But if he wants to speak on any
particular point

SHRI BHUPESH GUPTA: My, Vice-
Chairman. I have not spoken on all of
thevn.

CURMELTEer L SR CEIC B
AT wqsx 7= am fgar 2 =zwea 1 22
¥y T RAT T oHsgRa TEAT 2 3.
qd ATTAT Argd AT HA T oW
TIRT IT4 HAT W AT THA1 7501 )

o2 gT 7

"That at page 3, lines 29-30 the
words 'the securtiy of India, friendly
relations of India with any foreign
country or in the interests of the
general public' be deleted."

Tiat g WEg | & WT A
99 TH ORAA TR H A FEITT
F4E FAAT AL FAATAIT (HFAT
mF givear s, qafas eI
Lo

o STANT qATHT WTEr W
e (727 |
THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): No interrup-
tion, Mr. Yajee,

CURAEE e abn ATHA WITHI
FH2T F WIT ZHOT A FT | wAY
T WTH [(EAE HIAT A g oA
WEARE ATAN F AT T W7 ZHE
AT FG AT AFAE A IIM
A3 WY 3497 @67 g0 nar g fw A
WERE A K ANY AT FAE A5 9
IAT FI AFAAT |

T od T 91 F FiATaE 4 g
20920 A% TeEm A g, fasgieh
Wi $iTAT 341§, BEAl (TAWER W
SRR LI S I ()
1T Al a9 700§\ AA AFAH
T FEAT TIAT Z, - wOUAT qIFF IW
fadas o =1 770 vz qw fwa7 zo g,
39 A 97 59 IF 50 97913 #1 "wrard)
F Fi AFH F INE F FA 32 FIR
FAAT FAH F GOFHAT AT G@ATH T
55U AT WLF WA AF & %
TAT w7 71 iy, s@a avwie
1 Aifa, FAF qATHT T ATH 79
W F AATAAY AT JTAT TET WA
TR R\ T XM FT AR AN &1 qE
IR G AT &+ wF  Hg ATES

ST
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THE  VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN): That none of

e owant

Al TFATCMW . AvED W f
A PR UE T R C R e N A ()
7, WiE WAL W FET B, A¥A UE
argia nLaqs, @ wF faar,
AT UE w29 war wifgw ar 717 WA
TEHT - AFT AT (G WL qTHT
TG AR L 6 4B WA 7 6 FETE(
TATAE Ft TET A9 FAT ) TAD
AYF A SIRLN 4T Tl aq B 7
TR AF, wOA A9, 0 oqins w1
A4 TIAT J1ZAT 2, (% wqT AWTE,
Tawl %€ g7 A@ g, 97 geEar 9
TN 6 ATE TA £ aw AR
sieat #r s fazr s g va v g
siear &1 g2ifast (Amg vy H @g
MaGE (47 @ w7 7@ AT AG)
S U T AR ST ERE SR o i i
femqr &1 gZiiwdi, o wa= gaifaz

T4 EAIqX WEL Zl WG 7 RUWA SAM
=% waad E & 1 sartEy & gras
AU T g q A gR v [igar
A IF 4Z AT IAG G q I WA—
WIS AP R AT AT 1 A0, SqOE0 Ao
A aaT w®F W oamww wE &
QU q4 30, wg el F1 Q0§70
Faas g wa &, Faqsr o o (455
3 T IF ST A% Si754T

Il

5

P

T W B AL VI QACH
HHEUHIG F 7T TEATY 97 74T
9 F 1 FHT AT & R {4
TEATG WZT TT 70 AL FE AFATR

UE AAAM §IQ
OEA |

% A1 AR
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ST OAATOAW | NEITHG qf -
7T & HN VIS E, A A% A&
A2 A9 a6 g1 7 @G 7 gfy a0
% A%d § WITWE gl Aw 97 ug
399 0I%T 9T & 1 IRVATR %I
XA AFTAE 7T NEATZ | WG A
WA AT | WT R HIZT § | 41
qgT 4T qivisgig AT AF (% ¥9%
WA BT TAT IIAT AV, FAT (FEAF
®T FAT qIAT AT AT ZW W1 AT

Q% RAAT AW 4AT A
@A |

o TAMCE 27, 9T AL G
31 u sfadi &1 gadmar w0
g9 a5 97 @4 8 | zafmu &
%2 7 a7 T4 T77 9T 1442 TN WA
M3 37 94 « 30 F (g2 A G AA
w1 WIET W (R4 AT 7 EW AA
I AT H gH R IFZEMATH AR AT
FATY T AFF W qATE A &
AIRT w3 § gT R A 2fwa & ¥fAam
FiFAA TR T A T FFAT W
R 1% STH41 ¥ EEWAL ET TR FTIW
Z1F qrAC 481 1T SHE (60 w9y
FWA ATUT & TR I AN § 4% Al
feega & wmdl dlgr & a1, W
&) 77 TERIT qG AT % ATR @A)
TAET IF| AFATE A AT 981 F |
AT (ANGE I AAIA W WIAT AW
4 iF FWT 31 Jﬁ{‘lﬁ FLELENE S A
¥4 4z I wIW(T@A H Af, WOT
oIF T K TE@T WA AL AW E
FIIT 30-32 ®UE AT FTWA ¥
TUH AT FAFT F1E5FE7TATE )
%7 W Qg AT T4 A F1 Agww
" TENR

AT FFN Y & wWEAMMA ®
7171 34T A0 §  ATH AT FveAen
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[T <rsraTTvaVr]

Fraw w i | A1 AT AT qET F A2
qeaT wrgal § v oww s &1 aw
fog 8 7 wiod @z #ur wsiE W
@1, WA~ A FT ATEET a9 @
g far @ =t fedwen = famr & gro
FIa® g WAar, Faw fAq wmow
FE g At wifzg fF e &
Geet Femmeg fam a8 7370 A1e
wraw gi | gmT fua st wdw e
qagrara war g fw forg aqwg gandl
ATHT T AF AT § TZ 19 WOAAT
f o7 g wa % fadr a1 o sfad
Al 7z 3o wax wA01 | (9w qug a7
awaet fa fael FY wReET qar §
A FFAT 1 HE AW E T Far g,
qg ATHITAA GEAA] E | WA A
wEE AT §, W OHIAT WER 9 @3
FAT & | &0 T o ¥l FET A(ZaT
g f& wrg w1 ww wwh oAEw
FEAT WIET 9EH qw WA AR S
AT a9 | ATH FA BT A
Tl A i 4 g% &, Iwd W@
%1 WIAT WAR FTH ATAT @ AwAr
¥ 1 & ara F vy s =i g
weadr feama 71 #Ama wr g 7
FAT HEw FT ArSrAT &1 frdr A g g
HEE AT WISHEY ® gutA g 7 gAen
A9eqT WY FAWr ¥ @rz-Air ST
AYC St Y FAAT F a7 1 qTE
WMAT gAT, FWF F Al & ;O A7
arsmar g fowl W= s W@ g
qTH FW AR T & A1 @& fF o
HHEIHT &1 TeAT A40 WA AT W WY
TAT | AF AT T ATA FEhq HITATEY
ATHT AV qd FA % 47 Wi U
AVTOAST, 91 AFATH, AT SR AE o
TEEd Agl (w4 YT HAT AT K AT
TR W GUAAT AT EW oFT A A |
AT AT ATHTLF HHIHT & 1Y G T
feetoms 4 %Y1 wg ag wedr  f aeen
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RN WTRAT | WAl T TA GG A
qar &1 w40 & e wew vy ow )
A7 gWE, W wwIwl & fgvwe & |1y
%7 a%d 8, ®4 & fzrm & w9 %g
awd E | A gw wwiwt & fqgee
oA En & fogmq § 1 gwigw
¥ mgar wrgan g & wrew & oW wae
F1 HYqF WTHEAT 350 STAT &, WALH
% UF WIEET AT WYEE WHEA EH A
1 5 ZATTRTAT & AYL®H & U HIZHT
HYGT HIHE( 59 T87% 7409 9. W A1
ZATT 94T & | AT WAC gWAA THA §
W25 qEnt & g wEdr favea g A
FT A ST AEHT AT RYTHTA A 11 HYaa
ur W faerEy. AT wel A WA
FAMTTE | I HUF WA F
faed % 1 w3 =48 3aa! fream wnfzy
w1 %EA & {4 gw wreel feemen wam
F20 Wt galET W e fegar faa
arr & afw glaan w1 wrr g v
ag a7 fwami #1 qar faa smar 2
ATl &1 7 g1 WYL To FT T FAKI
Wl & WATa® a1 WHLTH awH
e A OFOEA ¥ 3F  wE@d & fan
FHAT q@T A S(OAT § | BW AR 97
oS & faar ovwe g, 9| F daaa
g1 wwwdiaw & farge g
AwqT § AT 5@ gH AAFFAT TFA!
& A1 & ST gWITT WEE | AT WA g |
TH AE W I HEAT (TAWE fan
g7 FwAITE AW % FATE 7
gulan @721 agr g {% o Fwsie ghan
2 3941 gIET Wiy A7 9@ qEAy
T FAT T T FIC AT ZHAT 21T & |
A5 WITAAT F1 TH HCHT 7 FAAIT
amtfaar 1 & off 9w e & Fwga
F1 ¥t awdq wear g | F a7 wwwar
7 % o0 aewrT F arwa @ &, @wan
TEY &, A7 adtor 72T & fw g Hew A1
2 T ST frw g ¥ AW Eni,
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AT wradwdr v @ & Fawm
gt 7

T ZW araiw § 7w g
#r a7 feadr gr aw faw od g
| W a| T U T AT e
TJaETE ST AT § | e faea faa,
wigre faan, w9 qdf s § g99 s
gy fqo, v Far ag g wraddaET
7w g mE wEAw & ufw
diar W w@n, A afq Ao

f& ag AT #9€ gF Tl TEdr
¢ fr fomar ag wag amcam %
AT fomet ag 7 a9F aEc g AW T )
oo arlt F arex w19 9% 9z AREA
z fe woar aug & wawea § aaq
gWT  geeer foewe wmw w9 F
AT 3, 395 4 T o4 2 & | gl
# Fga AW g fF 4T qwam A
q doraT =T E Al 9 f&ar s
WL AT & VAF AN F @ 6
g AW A1 IAL! TATOT 3 & | |
gt zare faw oY sEmTOAW A
21 a1 f5  wad fau us arferosed
THE FAT AT ST wfed WK ST Ay
qAET FET AT TAGT  WIEEAA
TN AR A WA IT AEEAEL
1 IG H LA AT | TEHS I
ST AR F% 750 § WIC U FAF
WEIT & FNC W AT FT GEAT
ot fe gz amfewi § gt o w9
Tl i gad oA § 9o 3w & araefaEy
1T TEWEA &1 81 1% gad . A8¢ §,
TH WIS F1 AT €IS W HwAr ¥
gafau & #Z7 & @M FgAT A
g fs az o 3 fee @ vt frer
faar s i fafwafa eg & waenfaa
wzEdl § FEAr A § fEoerm A
282 RSD—9.
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g @t M went & s g
SEAYT @A WE @A T g
1T Fem g4 faer § Fg7 v 3, SAW
Tl WaT § WX gERifedls #ad
A9 H g

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The question is:

1. "That at page 3, lines 27-31,
the words 'unless in any case the
passport authority is of the opinion
that it will not be in the interests
of the sovereignty and integrity of
India, the security of India, friendly
relations of India with any foreign
country or in the interests of the
general public to furnish such copy'
be deleted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The question is:

2. "That at page 3, lines 29-30, the
words 'the security of India, friend
ly relations of India with any
foreign country or in the interests
of the general public' be deleted"

The motion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The question is:

"That clause 5 stand part of Lha Bill."
The motion was adopted.
Clause 5 was added to the Bill.

Clause 6—-Refusal of passports, travel
documents, etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):  Sir, I
beg to move:

11. "That at page 4, line 23, for the
words 'any offence and sentenced,’ the
words ‘'any offence involving moral
turpitude and sentenced in resnent thereof
he substituted."
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[Shri Surendra Pal Singh.] 13. "That at page 4,
line 37 after the word 'passport’, the words
‘or travel document' be inserted."

Passports

SHRI BHUFBSH GUPTA:
move:

Sir, Ibegto

3. "That at page 4, line 14, for the words
'prejudicial to' the words 'intended to be
directed against' be substituted."

4. "That at page 4, line 17, for the word
'security' the word ‘'sovereignty' b,
substituted."

5. "That at page 4, line 24, for the
words 'two years' the words 'ten years' be
substituted."

6. "That at page 4, after lin, 24, the
following proviso be inserted, namely:—

'Provided that offences under clause (e)
of sub-section (2) of section 6 shall not
include offences in connection with the
normal political activities or trade union
or any other activities in connection with
popular mass movements;' "

The questions were proposed.

SHRI BHUPESH GUPTA: Some
improvement, I must say, has taken place, but
not complete improvement. Now look at my
amendment, Sir. At page 4, line 14, you will
find that for the words "prejudicial to", I have
put the words "intended to be directed
against." I have tried to keep within the
framework of this thing. Now, why have I put
in this thing? Now one of the grounds for
refusal of the passport is—"That the applicant
may, or is likely to, engage outside India in
activities prejudicial to the sovereignty and
integrity of India." Now, here I have tried to
keep as close as possible to the right spirit, if
there is any at all. My amendment says, " . .
.in activities intended to b, direrted against

M1 say
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"intended to be directed against" because the
present provision gives absolutely wide
powers to the passport, issuing authorities to
decide whatever they think, is "prejudicial to
the sovereignty and integrity of India."

Now I want here instead, that activities must
be intended to be directed against India. That
is to say, the passport issuing authrity should
go by certain evidence. It is not his subjective
decision which should settle the matter. There
must be some evidence before him to show
that the man is going with the intent to do
something directed against the sovereignty or
integrity of the country. If you accept my
amendment, well I cannot be denied a passport
unless they are in a position to show (hat they
have evidence before them which clearly
shows my intention arid that the intention is to
to do something against the sovereignty or
integrity of the country. Now, why did I put it?
There is an appellate arrangement here and so
I can go and tell the appellate court that I did
not intend to do so. I can file an affidavit and
say that I had no intention of doing what was
apprehended in my case. So it is very, very
important that this particular thing should re-
main in this form if at all you ke®p this idea of
protecting the sovereignty and integrity of the
country.

Then you will find, Mr Vice-Chairman,
another amendment on this clause. At page 4,
line 17, the word "security" is substituted by the
word "sovereignty." Now they are fond of
"sovereignty." I have put in here, "... detrimental
to the sovereignty of India." Why "security of
India?" "Security of India" is a vague term. If
you mean sovereignty of India, put it in this
form. It should not be so elastic a definition as
you have given. Now, suppose, Mr. Vice-
Chairman, I go abroad and do something which
may not seemingly look like undermining the
sovereignty of India, but which, in fact, may be
an act of very I great magnitude or enormity i,
that
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direction. Here it is a 'matter of - | is enough to reject the passport application.
interpretation. We have the sovereignty, the | Therefore, th. word "security" should be

sovereign right of Parliament to decide
policy  issues. Suppose, somebody goes to
the United States of America to settle some
major policy questions like devaluation in
consultation with the Americans, that would be
impinging on the sovereignty of our country,
in the sense that the sovereign rights are
being discussed behind  the  back  of
Parliament and the nation.  Therefore, I say
that if you want to have this kind of provision,
keep it like this. It should not be one-way
traffic, because ~ we find that many members
of the Government and many members of the
big business go abroad and come to . some
understanding and deals with the foreign
interests and foreign big business and shall

we  say, certain people like the World
Bank people, which barter away, if not
bartering away ~ which under mines
our sovereignty.  Devaluation was one
such case which has undermined our
sovereignty. They are all protected under
the existing law. It is the poor man
who will suffer because "security” is the
police's concern. Do you think, Mr.

Vice-Chairman, that all the passport issuing
authorities who will be distributed all over the
country—and I hope there will be more
regional offices and so on— would be in
a position to understand exactly what foreign
relations mean or sovereignty in its detailed
meaning for purposes of this clause? Well, all
that they will understand is what the police
say with regard to  the security of the
country and they will ask the next policeman
about it. Suppose one applies for a passport to
the Calcutta Passport Office, the Lai Bazar
Police Commissioner will be  asked "What
is your opinion?" And the Police
Commissioners do not understand much of
sovereignty. They do not understand
foreign relations either. They have a
vulgar and crude idea, a distorted and
perverted idea, of th? security of India and they
will say "No, do not give him a passport
because he is a security case." That

changed here. Keep at least "sovereignty."
"Sovereignty" is a more definite concept.

Then at page 4, line 24, for the words "two
years", I have suggested "ten years”* I gave
this in order to protect ourselves to some
extent. He has now put in "moral turpitude." |
hop. "moral turpitude" will be properly
defined. I hope the regulations with regard to
""moral turpitude" will be properly settled. I
do not know whether the hon. Minister has the
definition in the Criminal Procedure Code in
this  matter. Moral turpitude  means
blackmarketing and swindling of public funds.
Well, some such thing, I believe, would be
included. I do not know how many big
business people will get passports. All of them
should not go. Many of them should be
prevented from going.

Then, Mr. Vice-Chairman,
my amendment No. 6.

I come to

The idea is this. My amendment No. S is
there.  That procedure should be absolutely
ruled out and I say that no police officer
should be approached with regard to such
people.  You may or may not like one's
activities but so long as these activities are
recognised activities under the Constitu-
tion you have no right to refer the case to the
policeman. I may be a trade union worker.
Why should my case go to a policeman? I
may be connected with the kisan movement
or the students' movement. All these cases are
referred to- The moment an application
comes from a political worker or a leading
person of a mass organisation, immediately
they refer the matter to the Home
Department for papers and their opinion.
That should absolutely be ended. There-
fore it is very, very important. = To some
extent the amendment they have given is an
improvement. I am still trying to have a
proviso clause because  many people have
been politically discriminated against.
People going to the U.S. can get  passports
easily. People going to the socialist
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[Shri Bhupesh Gupta.] eountries are
screened all the time. People who are high-ups,
or connected with the big business have ,0
difficulty for passports. They have enough
money but people who are connected with the
trade union movement have a lot of difficulties
because the police comes in. Therefore I say
you might consider these amendments that I
have given. Finally I hope proper instructions
will be laid down. Let it be known, let the
Minister give an assurance if he can, that there
shall not be the kind of political discrimination
to which we have been subjected in the matter
of passports. The words 'moral turpitude'
should be incorporated in a proper way as not
to include certain offences wnich are not
certainly offences of that category but which
may be regarded by some uninformed people
connected with the issuance of passports,
specially in the Home Ministry, as offences
coming under moral turpitude. I hope the
Minister will, when regulations are made, lay a
copy of the regulations on the Table of the
House.

Sy TrwATomw - AwmE . § oo
AEE AT AvEAr §, FadfeEeT 1 &
s Argar g Feedt smA wafsa e

Wi 2ffETE w1 AE AT § 2RI
gE 8 ?

oft Werwm ;i g7

st TrRATTIa ar AT SIS AR
@F o oar

ot STANE WA EH AT ABIE 7

Y TTHEATTEY 31 |

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You can ask the Minister.

oA ediEqE &1 wET ¥ o699
e 2, e gw a=er fa 3w A
¥ 4§ ar T aw |

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): If you permit me, I would say
such expressions are
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never defined and it is difficult to-define. It
will have to be the general sense of the society
as to what is moral and what is immoral. You
will appreciate that it will change from
country to country.

SHRI BHUPESH GUPTA: Suppose I get
elected ith the monetary help or financial
help of a known black -marketeer out of the
unaccounted money, what will it be called?

SHRI ARJUN ARORA: That is moral
turpitude.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I thought the words are not
defined. They are given in the dictionary. That
is the-rule of interpretation.

off THATCAW © T FAT AT |
s, A1 A " A0 2 999 -
B TEAT §, W S AT A9AT E Al
a1 A &1 79 2 fe & ez 8
WAAA qNA ¥ Wi, 9 FEE 210

OF WAA@ GG HHA A9 F
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No,. I will put the
amendments.

Passports

SHRI BHUPESH GUPTA; He has not
replied. It cannot "~>e dispensed with. We
have raised certain points. 'The Minister
should reply.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): He has given ' 'his
views.

SHRI SURENDRA PAL SINGH: All these
points have been replied toby the Minister.
AllT can say is that I am not accepting any of
the amendments.

SHRI BHUPESH GUPTA: Are you going
to have a convention where the Minister says
when amendments are moved. 'l am not going
to give a reply'. Because the Foreign Minister
is not here .

(Interruptions.)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): What he said was that
these points have already been replied to by
the Foreign Minister and he has nothing to
add to it and he opposed the amendment.

SHRI BHUPESH GUPTA: Has the
mForeign Minister given the definition of
'moral turpitude'? This is not fair.

St TTAATOEN | EHIET AR TR
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SHTAF TERgua ®, fedar dadm
JOITAT F FAT 95 7 2 7
S E Gl et

SHRI BHUPESH GUPTA:
important matter of procedure.

P AR AR Z

If to an

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Let me sax-something. If you
and Mr. Rajna-rain occupy the whole time,
you cam yourself decide. I leave it to your
good judgement to decide it. I think generally
speaking the points that have been raised by
Mr. Gupta .

SHRI BHUPESH GUPTA: Not by Mr.
Gupta but by anybody.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): T am saying about the particular
points raised, They have been generally
answered and I am satisfied with the reply
that the Deputy Minister has given.

SHRI RAJNARAIN: What about moral
turpitude?

THE VICE-CHAIRMAN (SHRt AKBAR
ALI KHAN): The questio*
is:

3. "That at page 4, lin, 14. for
the words ‘'prejudicial to' the words
'‘intended to be directed against' be

substituted."
The motion was negatived.

THE VICE-CHAIRMAN (SHr* AKBAR
ALI KHAN): The question

4. "That at page 4,
the word 'security' the
vereignty' be substituted.”

line 17, if

word  'so

The motion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The questio*
is:

5. 'That at page 4, line 24, for
the words 'two yaers' the word*
'ten years' be substituted."

The motion was negatived.
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THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): The ctuestion is:

6. "That at page 4, after line 24. the
following proviso be inserted, namely:

'Provided that offences

in connection with

with popular mass movements;"

The motion was negatived.

THE  VICE-CHAIRMAN
AKBAR ALI KHAN): The question is-

11. "That at page 4, line 23, for the
words 'any offence and sentenced' the
words 'any offence involving moral
turpitude and sentenced in respect
thereof be substituted." The motion

was negatived.

THE  VICE-CHAIRMAN
AKBAR ALI KHAN; The question is:

13. "That at page 4, line 3.7, after
the word 'passport', the words 'or travel

document' be inserted."
The motion was negatived.

THE  VICE-CHAIRMAN
AKBAR ALI KHAN): The question is:

"That clause 6, as amended, stand

part of the Bill."
The motion was adopted.

Clause 6, as amended, was added to
the Bill.

Clauses 7 to 9 were added to the Bill.
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under
clause (e) of sub-section (2) of
section 6 shall not include offences
the normal
political activities or trade union or
any other activities in connection
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st TwAToAw ;- ST 1 9%
¥aq qATM FTEF F9 AT 91 T 97
FAYTT AT WIS BN |

oAy (o wEAT wAr wA)
~rzfr | Now we take
up clausa 10.

The amendments may be moved.

Clause 10—Variation, impounding and
revocation of passports and travel
documents.

SHRI BHUPESH GUPTA: Sir, 1
move:

7. "That at page 6, line 12, for
the word 'two' the word 'ten' be
substituted."”

SHRI SUNDAR
DARI: Sir, I move:

SINGH BHAN-

8 "That at pages 6 and 7, i*
lines 38-39 and 1-3 respectively, the
words 'unless in any case, the pass
port authority is of the opinion that
it will not be in the interests of the
sovereignty and integrity of India,
the security of India, friendly rela
tions of India with any foreign
country or in the interests of the
general public to furnish such a
copy' be deleted."

(The amendment also stood in the names
of Sarvashri Niranjan Varma, V. M.
Chordia and D. Thengari.)

SHRI SURENDRA PAL SINGH: Sir,
I move:

12. "That at page 6, line 11,> for the
words" "any offence and sentenced' the
words 'any offence involving moral
turpitude and sentenced in respect
thereof be substituted."

14. "That at page 6, line 33, after the
word 'passport' the words 'or travel
document' be inserted.

The. gttesttons were proposed..
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PANDIT S. S. N. TANKHA (Utiar
Pradesh): I think that, when there
is a provision for filing an appeal,
the appeal cannot be filed unless lhe
erder appealed against is attached
with the memo of appeal, There-
fore it is clear that it will be necessary

to file a copy of the order, and I am sure
that the provision in the Bill does not
mean that no copy of the order will be
given to the appellant.

SHRI SUNDAR SINGH BHAND-
ARE But the provision clearly says:

"Unless in any case the passport
authority is of th, opinion that it will
not be in the interests of the
sovereignty and integrity of India, the
security of India, friendly relations of
India with any foreign country or in the
interests of the general public to
furnish such a copy."

Even a copy cannot be furnished if such
and such reasons are there. Then how
can it become appealable and how can
the provision for appeal be availed of?

SHRI SURENDRA PAL  SINGH:
This sub-clause relates to the with-
holding of communication of reasons to
an affected person if his request for

issue of a passport or travel
document or an endorsement thereon is
refused or his passport is

impounded.  Ordinarily, reasons will be
communicated to him on demand. The
exception is only to safeguard the
essential interests of the country, such as
sovereignty, integrity, security, friendly
relations with a foreign country or public
interest.  Even in these matters, action
to refuse a passport or endorsement
thereon for travel to a specific country
will be done on good evidence, but the evi-
dence, because of the circumstances, is
bound tobeof a confidential nature .

SHRI SUNDAR SINGH BHAND-
ARE I am on that question of issuing a
copy to the person demanding it, not the
other reasons.

SHRI SURENDRA PAL SINGH: . . .
which cannot be disclosed and subjected
to scrutiny because, by doing so, the
Government may not be in a position to
safeguard th* essential public interest.
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SHRI NIREN GHOSH: When a copy is
not given how can you appeal?
SHRI SUNDAR SINGH BHANDARE It is
appealable according to the Bill.
SHRI SURENDRA PAL SINGH: A copy
of the order will be given but the reasons will
not be enumerated in it.

SHRI SUNDAR SINGH BHANDARE
How can the appeal be made then?

SHRI NIREN GHOSH: How can you
appeal?

PANDIT S. S. N. TANKHA: I submit that
this is a different thing altogether. The
reasons may not be set out in the order, but,
all the same, a copy of the order rejecting the
petition for passport will have to state that on
grounds of security or anything the passport
is disallowed.

SHRI SUNDAR SINGH BHANDARE
What is there? They can give a brief
statement.

PANDIT S. S. N. TA1
reasons must be there.

SHRI SUNDAR SINGH BHANDARE
Now what is the difficulty in giving that brief
statement?

SHRI BHUPESH GUPTA: Now he has
said that evidence will be there. Before
whom? The passport issuing authority. And [
am the aggrieved party. I go to file an appeal.
First of all I have not been able to test that
evidence. That would be untested evidence. It
is quite clear. Nov/ 1 am not even given an
indication of the type of evidence that they
have in the statement thai will be made to me
or the reasons that will be given to me. Then
what is the meaning in having an appeal? On
what basis do I stand, because they will say—
if what Mr. Tankha says is right—that the
passport has not been given on the ground of
the security of India. Well, I precisely contest
that, because the fact that I have not

Passports
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I got the passport shows that the I passport has
not been given to me. But why I go to the court
of appeal or the appellate board is this that they
have misapplied the law. Therefore, I should be
in a position to challenge it before the authority
which hears my appeal. It is a strange way; |
can understand no appeal being provided for,
but once you provide for some kind of appeal,
you should give the party, the appellant, some
reasonable opportunity to substantiate his
contention and to challenge the decision. But
that is not given. Yes. evidence wil! be with
them. Now I can understand if they call me and
I am in a position to cross-examine the
witnesses, or 10 give my version of the
evidence that is in their possession. I will not be
allowed to know all the things with them.
Therefore, it is all subjective. All that the
passport authority will have to say is that he has
got some evidence, and there the matter ends.

PANDIT S. S. N. TANKHA: If a person
goes to an appellate court, how will the
appellate court know-that the matter was
pending in the lower court and that it has
bwen decided against him unless a copy ol
that order is attached?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): That is why I feel, Mr. Tankha,
that they have not provided for appeal to a
tribunal; they have provided for appeal to
their own executive officer—I may be wrong
in what I say.

PANDIT S. S. N. TANKHA: I have not
been able to follow .

SHRI BHUPESH GUPTA: Let
Minister explain.

the

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Tankha, I will call the
Minister to reply.

SHRI SURENDRA  PAL SINGH:
Regarding the point raised, a copy
of the order will be given, but the

reasons will not be given.
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SHRI BHUPESH GUPTA; On what basis do I j providing for an appeal. We will have it in the

go on appeal then? You, Mr. Vice-Chairman,
said a very-important thing; many people may
not have noticed that. You say. it is not a
tribunal; it is an appellate board. Therefore, all
that I am left to is to go from one executive to
another. That is all. Therefore, there will not
be any judicial consideration of my thing; no
judicious mind will apply because the material
on which the mind can be 'lied will not be
there before it. The fact that I am going on
appeal shows that I have some grievances, .1
am the aggrieved party.

SHRI NIREN GHOSH: It
completely one-sided.

SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, you cannot convict a person

will  be

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I follow that; I have heard it.

SHRI BHUPESH GUPTA: ... and as far as
the passport is concerned, denial means
conviction; I have been convicted; now I have
been sentenced not to get the passport. Am I
not entitled, as a convict in this matter, to
appeal against my conviction as well as the
sentence, on the basis of minimum
requirements, before the tribunal or whichever
authority to which I have to file my appeal?

SHRI ARJUN ARORA (Uttar Pradesh):
Sir, I feel that there is much in what Mr.
Gupta says. If appeal is provided for, then
there must be some material on which the
appeal may be based. A, appeal cannot be
based merely on the fact of denial of the
passport. Therefore, it is necessary that the
reasons for the denial of the passport should
be stated in the order and the reasons must be
full. The evidence on which the Government
has arrived at the conclusion, that material
should also be available to the person whose
passport application is rejected. Otherwise
there will be no purpose in

law. There will be a provision in the law for
appeal, but there will 'be no grounds available
for making the appeal.

SHRI SURENDRA PAL SINGH: The
grounds for refusal will always be given to the
aggrieved person, but in certain cases where
the security of the country is involved it may
not be advisable for the Government to give
the grounds.

THE VICE-CHAIRMAN (SHRT AKBAR
ALI KHAN): I mean there are two opinions
here. There are, definitely two opinions and I
quite appreciate that.

SHRI BHUPESH GUPTA: How can we
appeal unless the ground is stated?

PANDIT S. S. N. TANKHA: Sir,

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): We have heard everyone three
times, I think.

PANDIT S. S. N. TANKHA: Here clause
11, sub-clause (1) says:
"Any person aggrieved by an order of

the passport authority under clause (b) or
clause (c) of subsection (2) of section 5".

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN). We are dealing with clause 10.

AN HON. MEMBER: But this has seme
bearing on clause 10.

PANDIT S. S. N. TANKHA: I was saying
that sub-clause 11(1) states:

'Any person aggrieved by an order of the
passport authority under clause (b) or
clause (c) of subsection (2) of section 5".

So any of these reasons which ars mentioned
in sub-clause (2) of clause 5 will have to be
given while rejecting the petition.

SHRI SUNDAR SINGH BHANDARE
That is already there.



3053

PANDIT S. S. N. TANKHA: Un- 1 less
l:he passport authority who re- ! jects an
application for passport mentions the
grounds on which he rejects it, how can the
appelate authority hear the appeal?
Therefore, it is absolutely necessary to state
the reason broadly and ft will have to be
there. It cannot be a blank order.

Passports

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Now I put the
amendment of Mr. Bhandari to vote. The
question is:

8. "That at pages 6 and 7 in lines 38-
39 and 1-3, respiectiv.ely, the words
'unless in any case, the passport
authority is of the opinion that it will
not be in the interests of the
sovereignty and integrity of India, the
security of India, friendly relations of
India with any foreign country or in the
interests of the general public to
furnish such a copy' be deleted."”

The motion was proposed.

THE VICE-CHAIRMAN (SHRI
AKBAR ALTKHAN): Nextl put*
Mr. Bhupesh Gupta's amendment to
vote.

The question is:

7. "That at page 6, line 12, for the
word 'two' the word 'ten' be substituted."

The motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): I now put the two
Government amendments.

The question is:

12. "That at page 6, line 11, for the
words 'any offence and sentenced' the
words any offence involving moral
turpitude and sentenced in respect
thereof be substituted."

The motion was adopted.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): The question is:

[ RAJYA SABHA ]
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14. "That at page 6, line 35, after the
word 'passport' the words 'or travel
documents' be inserted.

The motion was adopted.

THE  VICE-CHAIRMAN  (SHRT
AKBAR ALI KHAN): The question is:

"That clause 10, as
stand part of the Bill."

The motion was adopted.

amended,

Clause 10, as amended, was added to
the Bill.

Clause 11—Appeals.

SHRI SUNDAR SINGH BHANDARI:
Sir, I move:

9. "That at page 7, lines 33 and 34
be deleted."

10. "That at page 8, lines 6-7, the
words 'where such copy has been
furnished to the appellant' ©e deleted."

The questions were proposed.
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SHRI P. N. SAPRU (Uttar Pradesh):
May I say a word? An application for a
writ under article 226 of the Constitution
is not ruled out so far as the Central
Government's order is concerned.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): You have
explained it in your speech that not-
withstanding these provisions in this Bill,
article 226 of the Constitution stands.

SHRI P. N. SAPRU: Yes, and to that
extent it provides for a review of the
order of the Central Government.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Now I put
amendment No. 9 of Mr. Bhandari to the
vote of the House.

The question is:

9. "That at page 7, lines 33 and 84 be
deleted.’

The motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): His amend ment
No. 10* is barren as he himself

*For text of amendment, vide col. 3054
supra.
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has mentioned.
The question is:

So I put the question.

"That clause 11 stand part
Bill."

of the

The motion was adopted.
Clause 11 was added to the Bill.

Clauses 12 to 27 were added to the
Bill.

Clause 1, the Enacting Formula
and the Title were added to the Bill.

SHBI SURENDRA PAL
Sir, I beg to move.

SINGH:

"That the Bill, as amended, be
passed".

SHRI BHUPESH GUPTA: Now I will
give only som, suggestions in a
businesslike way. I know the Bill will be
passed. First of all, I say that there should
be more regional offices and there should
be many more offices especially in West
Bengal in view of the fact that the people
there want to go to East Bengal and they
want easy access to these offices to get
passports.

SHRI AWADHESHWAR PRASAD
SINHA (Bihar): 1 entirely agree with
you.

SHRI BHUPESH GUPTA: You always
agree with me, I know but you never say
so. That is my first suggestion. And the
second one is that these regional offices
should be given Proper direction to apply
this particular measure and they should be
solely under the Ministry of External
Affairs or the Central agency for dealing
with this passport matter. My third
suggestion is that the External Affairs
Ministry or the passport authority should
not refer any case to the Home Ministry
or to any other Ministry unless there is
very serious evidence with regard to the
erson who may come within the niis-
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[Shri Bhupesh GuptaJ chief of the
provision, namely, that he has been convicted
for moral turpitude. But normally there should
be no reference to any other authority or
Ministry. Fourthly, the statement made by the
applicant in the passport application should be
normally trusted but if there is any d'oubt
certainly they can make enquiries if necessary.
Therefore we say that the External Affairs
Ministry should have its own agency of
investigation in such matters. They should not
wash their hands off the matter and leave the
thing to be enquired only by the ;oolio,
officers and So on.

With regard to the P Form, the jfinaneial
question and other things, they should all be
gone into at the time of the issue of the
passports. After the issue of the passport, nor-
mally these questions should not arise. Well,
as I said, I want the P Form to go. Even if it is
there, if they are satis! that no foreign
exchange is involved, normally there should
not be any delay. Then, with regard to
application for passports, it is expensive. For
people like us it may be all right but I think
the fee, should be reduced. There should be a
clear limit by when a passport application shall
be disposed of. And there should be a report
annually to Parliament by the Ministry
showing how they have administered this
particular law. As you know, there are many
laws with regard to which a report is placed °r
a statement is made in the House once a year
and that practice should be here also. That
would give us an opportunity to review this
matter,- if necessary we can also make
suggestions in this behalf in OTder tc improve
the thing. ~ With regard to

[ations and other things, I need not go
into them very much. The property
qualifications and other things should not be
rigidly interpreted so that people who are
otherwise qualified can go. For example,
many of us do not have much property except
from what we get here and you can imagine
what happens to others.

[ RAJYA SABHA ]
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Mr. Vice-Chairman, [ have another
suggestion to make in regard to passports for
the neighbouring countries, like Ceylon,
Burma, Nepal—I do not know whether we
need a passport for Nepal—Pakistan,
Malaysia, Afghanistan and *° on. In their case
it should be much liberalised and we should
move in the direction of almost doing away
with this institution if we can. We cannot do
away with it today but there should be
considerable relaxation with regard to these
countries because there are obvious reasons
for it into which I need not go now.

Again, the Ministry of External A
Hairs—I am giving the  suggestion from
my experience—should  have a proper
Department at the Secretariat level. They
have, I understand, some Under Secretary or
Deputy  Secretary who iy given the
responsibility. Let one of them, let the Deputy
Secretary be entrusted with the sole responsibi-
of seeing that this law is properly implemented.
Now instructions should be given that valid
passports, whenever they are sent up for
renewal, should b, automatically
renewed. There should not be any delay in the
renewal of passports. From our experience,
even Members of Parliament who want t, have
their passports renewed have to wait till
somebody somwhere has sanctioned it.
That shou]* not be so.  If I wer, entitled to
get" a passport in 1962, I should be entitled to
get it in 1966 also unless there is something
very strong against me.  Therefore I say that
should be done. I think  the M.Ps, and
the M.L.As in the ~ States should be associated
in some advisory or consultative capacity in
this matter because through them you can
always come to know how the  things are
being administered. =~ On the one hand, they
will help us to remove individual
grievances and on the other hand, ia the light of
their experience and suggestions you will be
able to modify the system.

These ar, the suggestions [ wanted to make,
Once again [ will ask the
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Ministry of External Affairs to disengage
themselves from the Home Ministry in this
matter.
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SHRI SURENDRA PAL SINGH: Sir, [ am
very thankful to Mr. Bhupesh Gupta for
making some valuable suggestions and I
assure him that the utmost consideration will
be given to all the suggestions made by him
by the Ministry of External Affairs.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The question is:

"That the Bill, as amended, be
passed."

The motion was adopted.

STATEMENT RE. THE WEST ASIAN
CRISIS

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): Sir, the
statement is a long one. If you permit I can
lay it on the Table or I can read it out. I am
entirely in your hands.

SHRI BHUPESH GUPTA (West Bengal):
Ho,, Ion?; will it take? We want to know the
latest developments and I think we can sit a
little more because this is exercising our
mind.
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SHRI AWADHESHWAR PRASAD'
SINHA (Bihar): You will have your
clarifications tomorrow. And you will get the
copy of this.

SHRI BHUPESH GUPTA: That will be
tomorrow. Let it not be said that while the
Arabs are fighting heroically we couid not
even sit for some more time.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): All right; let us hear that.

SHRI SURENDRA PAL SINGH; Sir,
yesterday, the Prime Minister made a
statement in the House on the West Asian
crisis. Since then, there have been some
further developments which I would like to
report to the House. The Prime Minister
mentioned that in our endeavours towards
restoration of peace we were making earnest
efforts for a cease-fire and withdrawal of all
armed forces to the positions they occupied on
June 4.

On June 6, the Security Council
unanimously adopted a simple ceasefire
resolution as a first step. Evidently, in view of
the gravity of the situation, a consensus
emerged in the Council in favour of bringing
about immediate cease-fire, leaving other
steps to be taken later. But as no cease-fire
took placg ,s a result of this Resolution, at the
request of the Soviet Union, an emergency
meeting of the Security Council was called
yesterday at which another resolution was
unanimously adopted, demanding of the
Governments concerned a cease-fire effective
from 1.30 A.M. (IST) today. While firm'
information from the U.N. about the response
to this resolution is awaited, Government of
India earnestly hopes that all concerned will
have already agreed to cease-fire.

Our Representative, while giving support to
the resolution, stated that the cease-fire should
be regarded only as a first step, although ,
most important first stop. He added that India,
alongwith some other members of the
Council, would have preferred a reso-



